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APPLICATION NO. 	
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199 

Applicant(s) 	 p 

Resondeu(s) 

Advocate for Applicant(s) 
t 	 . 

Advocate for Respondent(s) 
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Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice_Chairman. 

Heard Mr R .p.Sharma, learned counsel, 

for the applicant and also Mr A.Deb Roy,. 

learned Sr.C.G.S.0 for the respondents. 

let the Sr.C.G.S.0 obtain, instruction 

on. the matter within 3 weeks. 

List on 25.10.2000 for admission. 

In; the meantime status quo as on today 

shall be maintained as regards service 

of, the petitioner. 

Vice-Chairman 

Adjourned to 13.11.2000 for admi-

ssion on the prayer of Mr A.Deb Roy, 

learned Sr.C.GaS.C. 

Vice-Chairman 
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Notes of the Registry 
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Date 
	

Order of the Tribunal 

Present: Hon'ble Mr.Justice 
dhury, Vice-Chairra'n. 

Hird Mr.M.Pathfik 1earne counsel for 

the applicant ar Mr.h.Deb/Roy, Sr.CGSC 

for the respona,nts.  

oA//  a)/?/OD 
~4A&' ~'x4d & 

4 g, OOe 
Z'i. 99c/r C47 

13. i1.00 •N.Chou- 

Mr.Deb Roy, earned co/i.nsei for the 

respondents 
cro M t 	r1tIb • 	 : ' 	/ 	c - 4 T\• )h instructjons/.ent to_i m.th t_thenat±er 
e ce.  

r-erTu-ireto7be -- c,onsic1&reQ. 	- 

C. 	
-'• 	/: 	•': 	7 Applic, tion is rmitted. Issue 

notice on/the respo4dents. On the 

prayer oj/r.Deb oy Sr.C.G.S.C. 3 weeks 

time 1s/ganted or filing of written 
II 	I 

statemnt. Meahile, the-sta-t-us 

order dated 21.9.2000 shall coni e. 

.. 	I 

• 	

• 	

IM 

 13.11.0 

c?hA 	—/etLvdi 
7)_A,?cd txewl 
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Olt 

Vice-Chairman 

Present: Honble Mr.Justice D.N. 

Choudhury, Vice_Chairman. 

Heard Mr.M.Pathak, learned counsel 

for the applicant and Mr.A.Deb Roy, 

Sr.C.G.S.C* for the respondents. 

Mr.Deb Roy, learned counsel for the 

respondents has stated that he has 

received instructions from thedeart-

ment on this matter. The issue raised is 
required to be adjudicated upon. 

The application isadmitted. Isu.e, 

notice on the respondents. On the 

prayer of Mr.Deb Roy Sr.C.G.S.C. 3 weeks 

time is granted for filing of written 

stateinent. Meanwhile, the interim ordet 

dated 21.9.2000 shall continue. 

List an 4.12.00 for 

Vice-Chairman 
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20.3.011 	Written statement halt hn F41 L5, 

"U 

3.4,01 

-'--.. 
The applicant may file rejoinder if 
any, within 2 weeks from to-day. 

Liit on 394.01 for orders. 

Member 	 Vjce-Chajan 

Written statement has been filed. 

The applicant mayfiJe rejoinder if any, 

within 2 weeks from to-day. List on 

21.5•01 for hearing. 

H àber 	 Vicechajrman 

im 

' 

	

O.A. 279/2000 

of the Registry 	
Order of the_Tribunal 

14.12. 00 
	

On the prayer of Mr. A. Lb Roy, learned Sr. 

C.G.S.C. four weeks further time is granted 

for filing of written statement. 

u 	 List on 	5.1.2001 for written 
statement and furthr orders. 

Vice-Chajrn 

ML2I / Y&L O7 

r- 

4Ud3 	 L\ 

trd 

5. 1.2001 Four weeks time is a11ved to 
the respondents for filing of written 
statement on the prayer of Mr.A. Deb 

Roy, learned sr.C.G.S.C. for the 
respondents. 

List on 5.2.01 for written. 
statement and further orders. 

Vice-Chairman 

31, 1.01 
Shjli0nc 

List on 20.3.01 to enable the 
) respondents to file written statement 

Member 

JJe, (-V-)L IVLb 

Vice_Chairman 
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Notes of,, the, Regi;try, 	r Date 

21.5.2001 
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D.279/2000 

Order of  hè Tribunal 

Heard the learned counsel for the 

parties. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The 

application is allowed. No order as to costs. 

1LLt 
Member 	 Vice-Chairman 

/ 	. . 
• 	iC 

c3/f c 
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CENTRAL ADi'iiNI5TRATIVE TRIBUNAL 

GUWATI BENCH. 

•, .• 

	

No. P9 of 2000 

DATE OF DECISION .-:?Q•........ 

Shri C.P.R. Nair 	
APPLICANT(S) 

Mr R.P. Sharma, Dr M. Pathak and 

-MS . Ariima 	 ADVCATE FOR TH} APPLICANT(S) 

VERSUS - 

The Union of India and others 	
RESP0TDEITT ( ) 

Mr A.Peb Roy, Sr. C.G.S.C . ADVOCJ-TE FOR THi 
- 	 RESPONDENTS. 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1. Vnether Reporters of local papers may be al1oed to see 
the judgment ? 

2 To be referred to the Rporter or not ? 

3. vhether their Lordships wish to see the fair copy of the 
judgment ? 

4.friether the judgment is to be circulated to the other 
Benches ? 

51. 
Judgment delivered by HoiYble Vice-Chairman 
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I, 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.279,of 2000 

Date of decision: This the 21st day of May 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri C.P.R. Nair, 
Deputy Director (STS), 
Doordarshan Kendra, 
Shillong. 

By Advocates Mr R.P. Sharma, Dr M. Pathak and 
Ms M. Anima. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Information and Broadcasting, 
N e w Delhi. 

The Director General, 
All India Radio, 
N e w Delhi. 

The Director General, 
Doordarshan Kendra, 
New Delhi. 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

Applicant 

Respondents 

0 R D E R (ORAL) 

CHOW DHURY.J. (V.C.) 

By order No.28/97-B(A) dated 11.4.1997 the applicant alongwith 

two 	others were promoted 	to the Junior 	Time 	Scale 	of 	Program me 

Management Cadre of .AU.India Radio of Indian Broadcasting (Program me) 

Service on regular basis with effect from 18.7.1994. By another order 

dated 25.8.2000, Annexure A 1, the applicant was reverted, which is 

the subject matter of this proceeding, alongwith Shri K.A. Muralidharan 

and Shri R.S. Iyer. Shri Muralidharan as well as this applicant, by two 

separate 0.A.s assailed the aforesaid order of reversion before the 
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: 2 : 

Ernakulam Bench of the Tribunal. By order dated 4.9.2000 in 0.A.Dy. 

No.6747 of 2000, the present application was returned to the applicant 

for presenting the same to the appropriate Bench of the Tribunal on 

the ground that the applicant at the relevant time was not posted within 

the territorial limits of. the Ernakulam Bench. The Ernakulam Bench, 

however, by order dated 27.3.2001 in 0.A.No.980 of 2000 set aside the 

order of reversion dated 25.8.2000 to the extent of reversion of Shri 

K.A. Muraleedharan (applicant of 0.A.No.980/2000) from JTS as well 

as STS of the Program me Management cadre of AIR with consequential 

benefits. 

We have heard Mr R.P. Sharma, learned counsel for the 

applicant and Mr A. Deb Roy, learned Sr. C.G.S.C. The case of the 

applicant is squarely covered by the decision rendered in the case of 

Shri K.A. Muraleedharan (Supra). The applicant, like Shri Muraleedharan, 

was also promoted on regular basis with effect from 18.7.1994. As per 

the order of the Tribunal declaring him to be entitled for such regular 

a 
promotion in Program me Management Cadre of All India Radio, reversion 

the applicant from JTS cadre by the impugned order, thus, is 

see mingly unsustainable. The applicant also held the post of JTS of 

Program me Management Cadre of All India Radio with effect from 

18.7.1994 as per order dated 11.4.1997. In the light of the order of 

the Ernakulam Bench of the Tribunal dated 27.3.2001 in 0.A.No.980/2000, 

the present applicant is also entitled to succeed in this application. 

The impugned order No.20/2000-B(A) dated 25.8.2000 is set aside and 

quashed to the extent it is applicable to the applicant, Shri C.P.R. Nair. 

The application is accordingly allowed and the respondents 

are directed to confer the applicant with all consequential benefits. 

There shall, however, be no order as to costs. 

( K. K. SHARMA ) 
ADMINISTRATIVE MEMBER 

(D 0WDHURY) 
VICE-CHAIRMAN 

nk m 
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S 
(SUB : REVERSIONTOTH iTS CATEGORY EROM SI'S ITEGORY - MINISTRY OF 

BEFORE THE 
	Cahi 	

a 
ERNAKULAM BENCH. 

O.A. No. 	 of 2000. 

I,-  - 	 C.P.R. Nair 	 Applicant 
V. 

Union of India and others 	 Respondents 

I N D E X 
SI. No. 	 PARTICULARS 	 Page Nos. 

Compilation No. I 

Original Application 	 1-5 

Annexure Al - True copy of the order No. 20/2000-B(A) dated 	6- 12 
• 	25.8.2000 issued by the 1 respondent 

Compilation No.11 

Annexure A2 - True copy of the order dated 9.12.1996 in OA 	113- 16 
1046/94 on the file of this Honourahie Central Administrative 

• 	 Tribunal, Ernakulam bench 

Annexure A3 - True copy of the order No. 28/97-B (A), dated 	17 • 	
11.4.1997 issued by the 1respondent 

Annexure A4 - True copy of the judgement dated 30.7.1999 in 	18 -22 
• 	SLP No. 21747/97, of the Honourable Supreme Cotit 

Annexure AS - True copy of the order No. 1 8i'98-B(A), dated 	23 - 26 
24.12.1998 issued by the 1 respondent 

Dated this the Pday of September 2000. 

• 	 M.R. Rajendran Nair, 
Counsel for the Applicant. 

For the use in the Tribunal 
Date of filing 

Or 
Date- of Receipt by 

Ritration No. 	II 
pDMINIS77 

EP 
r 

4 2k1 	), 

O4SEP2000 L Signature for the Registrar 

FA 
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BEFORE THE HONO1JRABLE CENTRAL ADMINISTRATIVE TRIBUNAL ERNAKIJLAM 
BENCH. 

•O.A. No. 	 of 2000. 

ApDlicant(s):- 	 V  

C.P.R. Nair, Sb. Purushothaman Nair, aged 52 years, Deputy Director (STS), 
Doordarshan Kendra, Shillong (On leave) residing At Kailas, Cheroor, Triehur. 

V 	 V. 

Respondent(s):  

V 	 1. Union of India represented by the Seretaty to Government of India, Ministry of 
Information and Broadcasting, New Delhi. 	 V V 

• 	2. The Director General, All India Radio, New Delhi. 	
V 

3. Director GeneraI Doordarshan Kendra, New Delhi. 

V 	DETAILS OF APPLICATION. 
V 	

V 	
V 

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS FILED. 	
V 

Order No. 201200-B(A) dated 25.8.2000 issued by the 1 respondent (Annexure Al). 

JURISDICTION OF THE TRIBUNAL. 

V 	The applicant .irther declares that the subject matter of the application is within the 

jurisdiction of, this Honourable Tribunal. 	
V 

LIMITATION. 	V. 	

V 

- 	 V 	

V 

V 	 The applibant further declares that the application is within the limitation period 

prescribed under Section 21 of the Administrative Tribunals Act, 1985.  

• V 

 4• FVACTSOFTHECASE.  

1. 
V 	

The applicant is aggrieved by the order dated 25.8.2000 issued by the l respndent, 

(which is in gross violation of the orders of this Honourable Tribunal in O.A 1046/1994 
V  filed by him), whereby his adhoc appointment to the cadre of Programme Management of 

All India Radio in the' Senior Time Scale stands terminated. As per the said order, he is 

further allocated to the Programme Management cadre of Doordarshan in the Junior Time 

Scale. His further grievance is that while rnaking promotions to the cadre of Programme 
V 

Manigement of Doordarshan in the Senior Time Scale, his seniority has been overloOked. 

A true copy of the order Np, 20/2000-B(A) dated 25.8.2000 issued by the 1 respondent is 
• 	produced herewith and marked as Annexure Al. 	

V. 

2. The applicant submits that while he was working in the cadre of Programme Executive of 

the All India Radio Management, he was promoted as Assistant Station Director in the 

V 	 Junior Time Scale. This promdtion, as per order dated 14.6.1994, was on an adhoc basis. 

• 	uently, an order dated 18.7.1994 was issued regularising the promotions made on 

'it\ °4SEPj 	'y 
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adhoc basis. Contrary to expectations, the applicant's name• faild to find place in the said 

list. Thereby, the applicant stood reverted to the cadre of Programme Executive: 

3. Aggrieved by this, the ajiplicaiit approached this Honourable Tribunal in OA 1046/94 OA 

1046/94 was disposed of by order dated9.  12.1996 declaring that this applicant, is eligible to 

be promoted to the Junior Time- Scale category' on a regular basis and directing the 

respondents therein to pass aprqpriate orders in that regard within 2 months. A' true copy' 

of the order dated 9.12.1996 in'A 1046/94 on the file of this Honourable central. 

Administrative Tribu,nal, Ernakulath' bench is roduced herewith and marked as Annexure 

V 	

' 	 V  

4. ,  mi compliance with Annexure A2 order, the 1 respondent issued order No. 28/97-B (A); - 

dated 11.4.1997 cancelling its earlier order dated 18.7.1994 in so far it related to the 

reversion of the applicant herein. He was further ordered to be promoted to the Junior Time 

Scale of Programme Management ëadre of the All India Radio on regular basis with effet 

from 1$.7J994 A true copy of the order No. 28/97-B (A), dated 11.4.1997 issued by the i' 

respondent is producd herewith and marked as Annexure A3. 

• 	
5. In the neanwhile, a full bench of the Madras Bench of the Honourable Tribunal took a 

view contradictory to that taken by this Honourable Tribunal in O.A No: 1046/1994, while VV. 

• 

	

	the Kamataka bench followed the same. When it was apprehended that the respondents 

intended to extend the applicability of the said decision of the Madras bench to the V 

a)pcnt herein also, O.A No 821/1997 was fled praying for a. declaration that the same 
io 

• 	 Would, not be binding uon him: The said O.A was al1owed. In this background., the 

respondent Department aproached the Honourable Supreme Couft in SLP No. 21747/97 V 

V 

• 	against the orders of the Kamâtaka and Madras benches. The Kamataka bench had 
V 	fàllowéd Aiinexure A2 decision of the 'Ernakulam bench in OA 1046/94 and OA 1069/94. 

• The Hono'urable Supreme Court in' deciding the said SLP opined that the view taken by the 

Emakulam bench in OA 1064/99 and OA 1069/94 is the correct., view in the sense thai the 

method of promotion to JuninrTime Scale is on the basis of seniority subject to finding out' 

the fitness of thd candidates for the , PrQamne wing 01 the Production wrng, through the 

DPC. The' SLP was thereby dismisied by jUdgement dated 30.7.1999 of the Honourable 

Supreme Court. A true copy of the judgement dated 30.7.1999 in SLP No. 21747/97, of the 

Honoürable Supreme Court is produced herewith and marked as Annexure A4. 

6. At this juncture, it is brought 'to 'the notice of this Honourable Tribunal that the 1 

respondent by order dated 24.12. 1998'had promoted the applicant herein on adhoc basis to 

the' Seninr Time Scale of the Programme Management cadre of 'the AIR. Thei said 

promOtions were however effectedprior to Annexure A4 judgement of the' Honourable 

DMlHIST . 

k°42  '), 



Supreme Court. A true copy of the order No. 18/98-B(A), dated 24.12.1998 issued by the 
l qt rspondent is produced herewith and marked as Annexure AS. 

7. In purpOrted implementation of Anneure A4 judgement of the Honourable Supreme Codrt, 

the 1 respondent has issued Annèxthe Al order to the effect that in the light of Annexure 

A4 judgernent acthDc appointment of the applicant and certain others to the Senior Time 

Scale, as evidenced by Anriexure A5; are terminate4. He was further reverted to the 

substantive ppst of Programme Executive in the Programme Management cadre of All India 

• Radio, from the Junior. Time Scale. As per the same order, he. was then promoted to the 

Junior Time Scale in the Programme Management cadre and 'allocated to the Doordarshan. 

His further grievance is that out of the 5 included in the list, of Junior Time Scale 

Programme Management cadre of Dothiarshan, 2 of his juniors were promoted to the 

Senior Time Scale, overlooking his seniority. 

• 5. GROUNDS FOR RELIEF. 

The applicant submits that by Annexure A2 order in O.ANo: 1046/1994, this Honourable 

Tribunal had declared that the applicant is eligible to be promoted to the Junior Time Scale'. 

category on a regular basis. The right which accrued upon him pursuant to this order has 

now been taken away by the respondents with the issuance of the impugned order. 

Annexure Al is highly illcgal and contrary to the spirit of the Annexure A4 judgement of 

the Honourable Supreme Court. 

A careful reading of Annexure A4 judgement would go on to show that the Honouable 

Supreme Court has held Annexure A2 decision of this Honourable Tribunal in OA 1046/94 

filed by this applicant to be coffect. Thereby Annexure A3 order dated 11.4.1997 issued by 

the l respondent in compliance with Annexure A2 order, regularly promoting these 

applicants to the Junior Time Scale with effect from 18.8.1994 is also coffect. Therefore 

Annexure Al order to the, extent it reverts the applicant to the cadre of Programme 

Executive is iileal and unjustifiable. ThoUgh Aimexure Al order is issued in purported 

implementatioh of Annexure A4 judgement of the Honourable Supreme Court, it goes 

totally against the spirit of the saicljudgement.' 

The applicant further subn'iits that his allocation to the Junior Time Scale of the Programme 

Management cadre of Doordarshan is also illegal. As per Annexure A3 order dated 

11.4.1997, the applicant was allocated to the All India Radio Management. Though 'the 

applicant had made an option for allocation' to the Doordarsilan in 1992 it was neither 

accepted nor acted upon.. On the other hand, the applicant was included in the seniority list 

of luniôr Time Scale officers in the Managemer'at cadre of All India. Radio. Thus,' applicant 

allocated to All India, Radio: All his promotions were maintained in All India Radio 
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Management itself. As per Rule 7 (6) (d) of the Indian Broadcasting (Programme) Service 

Rules, 1990 an allocation made to a cadre shall be irrevocable. Hence the allocation of the 

applicant to the Doordarshan when he had already been allocated to the All India Radio 

Management is illegal. 

E. Had the applicant been promoted in the All India. Radio management itself, his seniority 

would have been maintained at a much higher position as corresponding to his respective 

position in Annexure AS ordei. Hence a re-allocation to the Doordarshan, it is submitted 

was highly unwarranted. 

• 	F. Even in case the attempted allocation to Doordarshan is sustainable the applican.t is entitled 

to be promoted in preference to his juniors in the Doordarshan cadre, namely Shri B.G; 

Shankar ]ao & Shii. B.S. Chauhan. Applicant is aggrieved by the non-granting of 

promotion the Senior Time Scale. The applicant is at Si. No.4 in the list of promotees to the 

• Programme Management Cadre of Doordarshan (JTS) (page 3 of Annexure Al). It is 

submitted that as per the Rules seniority-curn fitness is the only criterion for promotion to 

the Seniot Time Scale. ,  Annexure A5 (page 3) would show that this applicant is the senior 

most in the category of JT,$ as his date of joining the said category is prior to those of SI. 

Nos. 1,2, and 5. Inspite of this, as per Annexure Al, SI. No. I & 2- Slid B.G. Shànkar Rao 

& Shii. .B.S. Chauhañ are promoted to the Senior Time Scale'(page 4 of Annexure Al). 

This, the applicant submits, is highly illegal and arbitrary and hence violative of.Articles 14 

and 16 of the Constitution of India. * 

It is submitted finally that Annexure Al order is totally unwarranted to the extent it relates 

to this applicant. His promotion to the Senior Time Scale cadre, as per Annexure A5 order, 

ought to be upheld. His reversion to the cadre of Junior Time Scale as evidenced by 

Annexure Al is highly illegal, unjustifiable and very much against the spirit of Annexure 

A4 judgement of the Supreme Court. 

In effect, it can be said that the respondents have disobeyed the direction of the Honourable 

Supreme Court as well as this Honourable Tribunal with the issuance of Annexure Al, 

order impugned in this Original Application. 

DETAiLs OF REMEDIES EXHAUSTED. 

No other Statutory remedy . 

MATTERS NOT PREvIOuLv FILED ORPENDING BEFORE ANY OTHER COURT. 

The applicant further declares that the applicant has not filed any application, writ 

petition or suIt, regarding the matter in respect of which the application is made, before any 

court or any other authority or any other bench of this Tribunal nor any such application writ 

uit is pending before any of them. 

1 4sEp:;  

AMBENC- 
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S. RELIEFs) Souorn. 

In view of the facts mentioned in para 4 and 5 above the applicant prays for the following 

	

relief(s). 	 . 	. 

To quash Annexure Al to the extent it reverts the applicant from the Senior 

Time Scale & Junior Time Scale of Programme Management cadre of All India 

Radio and 

To declare' that the applicant is entitled to continue in the Prramme 

Managernnt cadre of All india. Radfo with all consequential benefits and to 

direct the respondents to retain the applicant in the Senior Time Scale of 

• Programme Management cadre of All India Radio. . 

Grant: suAi other reliefs as may be prayed for and the Court may deem fit to 

grant., and: . 

	

iv. 	Grant the cost of this Original Application. 

INTERiM ORDER IF ANY PRAYED FOR: 

Pending the fmal decision of the application the applicant seeks issue of the following order:-
Ta stsy the reverion of the applicant pursuant to Annexure Al order. 

NOT APPLICABLE. 	 . 	. 

PARTICULARS OF THE POSTAL ORDER IN RESPECT OF APPLICATION FEE. 

No. Of the Indian PostaI Order 

Date of Issue of the Postal Order: 

	

-L_a KL,1flt' 	\SS Name of issuing Posr Office 	
C 	

. 	High Court P.O. E.KM 
Post Office at which payable : ( ,t4C - %? 4'\ 	H4O-Emakrthnn 

LIST OF ENCLOSURES: 	. 

1.Annexure-A1_I5 

• 	2. Vakkalath. 

Envelops with Acknowledgement Cards. 

Postal order for Rs. 501- 	 . 	. 

IN VERIFICATION 

I, C.P.R. Nair, Sb. Purnshothaman Nair, aged 52 years, Deputy Director (STS), Doordarshan 

Kendra, Shullong (on leave)' residing at Kailas, Cheroor, Trichur., do hereby verifi that the 

contents from para 1 to 12 are true to the best of my personal knowledge and belief and that I 

have not suppressed any material facts. 

Place: Ernakulani, 

Date :01.-9.2000 

ADM1NIS?4 .  

04 SEp 2O7 

MlRajjn air, 
Counsel for the Applicant 
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Govern!llcnt of India .. 	. 	: 
• 	 Minisiry of Information and Broadcasting • 	. . 

4 	 . 	 . 

New Delhi, 
the 25th Au9ust,,2000 

-;•' 
Order No 20/2000-8(A) 

. 	 . 	 . 	,. 
I . 	 . 	 •' 	. 	''• 	 . 	.. 

In pursuance of judgement dated the 30 July, 1999 delIvered by the 

Hon'ble 5uprme Court of India in SLP @ No. 21747 of 1997;  

No.1452 and IC No.8/99 in the matter of Union of India and C.S. Naik & 

others and judgement dated the 17th  November, 1998 delivered., by the 
Hon'ble High Court of Delhi at New Delhi in 5VVP No.2119/98 in the matter 
of Union of India Vs. S.P. Jam, the President is pleased to termlnotethe ad-
hoc appointment of the foUowing officers in Programme Monogemett Cadre 

of AIR in Senior Time Scale of Indian BroodcostTng (Programme) Service 

with immediate effect:  

SNo 	Name 

Shri Shri V.K,Bancrji 

5hr'i 5mt. C.S.Kumudum 	 •. . . . 

Shri 5.K.Das 	 ., 

Shri N.C.Norasimhacharyalu 

Shri R.P.Sahu 

	

/ 	06, 	5hri I.P.Srimali 	 •. 	 . 

Dr.U.N,Raina 	•• 	. •.• 

. Shri Karnal Sharma 	. 	. 	 . . 
Shri K.Subramanian 	 . 	 .. . 

1 • 	 . 	10. 	Shri V.Srinivasan 

Shri A.K.Mandôl 

Dr. S.K.Sinha 	 • 
• 	. 13. 	Shri Ravi Shankor' 

	

14. 	Shri D.L.KawaIia . 	 • 	• 
• 	 15. 	5hri R.5.1atonio 

5hri N.Muruati 

Shri Gautorn Sen Gupta 

	

118. 	Shri 5.Chakraboriy 

	

19, 	Shri Mahmoed Khan 

• 	 —2O. 	hri K.A.MLrIidhclrcn 

	

_..721. 	Shri C.P,P.Nair 

1 	 ' 
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2 	The President is further pleased to revrt the followin9 off icers to 

their 	substantiativeo 	Froromrnc 	Executive 	and 	other 	equated 

categories in All Intha Radio 	ridThoordarshthi from Juntor 	S1 	of 

Indian Broadcasting (Progranrnie) 5ervice with inniediate effect. 

---------------------------------------------------------- 

SNo 	Namc 

Programme Moncicjetncnt Cadre of AIR 

01 	Shri Shri V K 	anerji 
02 	Smt C S Kurnudam 

03. 	Shri S.K.bas 

04 	Shri N C Naraimhacharycdu 
05 	Shri R P Scihu 

06 	Shri I P Sriinah 
07 	DrUNRainci 
08 	Shri Kamal Sharma 

09 	Shri K Subramanian 

10 	Shri '1 3rinivason 

Shri A.K.Mandol 

br, S.K.5inha 

Shri Ravi 5hankar 

Shri b.L.Kaswouia 

Shri R.5.Rotonia 

Shri N.Muruan 

Shri Goutani Sen Gupta 
Shri S.Chakraborty 
Shri Mahmood Khan 

Shri K.A,Murauidharcui 
Shri C.P.R,Nair 

Programme Manqctnent Cadre of boordarzhon 

• 	01. 	5j 	b.Mokten 

Shri C.T.Navcini 
Shri Janardari Rao 

Shri N.K.Batra 

-2- 
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3.' The 	President 	is 	pleased t.to 	prrnof.è the., following Programme 
Executives to the Junior lime 5cale of Indian Broadcasting (Programme) 
Service on rguJar basis with effect from the dates indicated agoiristcgth: 

.S.No. 	Name 	
. tate 

'.' Proarainme Manaement Caere of All India Radio .. 

 P.N.Maduskcr:r 16.06.93 
 Shri K.B.Desai 

11.06.93 
 Shri b.S.Vimaj 	

' 15.06.93 	.."... 
 Shri C.5.Najk 1 1 4 , 

' 	 19.06.93 	A. 

 Shri T.K.Rowj 	 l  
17.07.9 3' 

 5hri E.L.Naraycna 
. 18.06.93 

07." .Shri V.N.Prasad 	. 	 .' 18.07.93 
 Shri M.P.Sah 	 ' 30.06.93 
 .Shri B.P.Kurcej  26.06.93 

 5hrr B.S.Sawa, 17.06.93 
 Shri M.S.Sivaprasad 30.06.93 
 

. 

5mt. Latha Raju 11.06.93 
 *5m1 Vijaya Sadhu 	' 	

. 27.09.93 
14, *Smt. N.K.Shadap 	. 19.06.93 

 Shri 5.5.Agyal 	'..'' 02.08.93 
 5hri A.K.Sharma 	

' 	 ; 	 . 

, 

27.08.93 
 Shri K.K.Mishra 	 5  

18.06.93 
 *mt M.S.Vijaya  11.06.93 	' 

 .Shri R.Muthusubramanian 	. 	

. 13.11.9 3 
 *Smt Mira Pahuja 11.06.93. 

 *Shri Pa -fiq Raaz 	. 	 .. 11.06.93 
 *Shri D.Szlvaraj 

, 

03.08.94 
 

. 

*Shrj 5hivrnanaal 25.07.94 

a 

	

*NotjOflaI promotion 	S  

Proaramme Manaaemcnt cadre of Doordarshan' - S  

''Shri B,G.Sankar Rao 	 . 	12.07.93 ' 
Shri 8.5.Chat.jhan 	- 	 02.093 
Shri K.A.Murajjdharon 	

. 	,.' i6.r' 	: 
Shri C.PJ.Nair 	 L,5.O6.93,J " 

05. .Shri Mohd. S.Rizvi 	 ( 	 28.06.93 

S O_ O S  

.., , 
AM 	

S. 	 S 
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4 	The President is further pleased to promote, purely on ad-hoc 

basis, the followinci Junior Time Scale officers to the Senior Time Scale of 
Tnrlinn Diw I.-., +.,.,to 	 C 	 :C. _L.t..

c
.i 	iL - 	- 	- - 

wiiri ei iei 	irom Tfl 	QUTC Tfl)' 

0 

•assume charge of 	the posts and 	upto 	31.12.2000 	or 	till 	the 	regular 
incumbents become available, whichever is eorgier, and until further orders: 

0 

5 No 	Name ' 

0 '  

Programme Manaenient Cadre of All India Padlo 

 Shri P.N.Maduskar 

 Shri K.B.besai 

 Shri U.S.Vimal 

(A Shri C.S.Naik ' 

 Shri I.K.Pawal 
 Shri E.L.Narayana 
 Shri V.N.Prasad 

.. 

• 08; Shri M.P.Sah 
 Shr'j B.P.Kureei 

 Shri B.5.5awai 
 Shri M.S.Sivoprasad 

cr.. 

' 

 Smt. Lotha Raju 
 Smt. Vijayc Sadhu 

. 	 14. Smt. N.K.Shadap 
 Shri 5.5.Agyal . 

•  5hri A.K.Sharma 

 Shri K.K.Mishra 
to 

 Smt. M.5.Vijaya 
 Smt. Mira Pahuja 

S  Shri Rafiq Raaz 
 ShrI t).Selvaraj 
 Shri Shivmangal 

Programme Management Cadre of boordarshan' 	0 

 Shri B.G.Sankor Roo 
 Shri B.5.Chauhcin 

......5/- 

(. 

MINIS7J 	N 

ti IIT 
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5 	The President 	further 	to promote, purely on ad-hoc is 	pleased 

basis, the following Programme Executives or equated categories in All India 

Radio and boordarshan to the Programme Management CGdres of All India 

Radio and 	boordarshan 	in Junior 	Time 	Scale, of Indian 	Broadcasting 

(Programme) Servicewlth immediate effectand upto 31.12.2000 or till 
reoular incumbents become available, whichever iis earlier, and until. further. 

orders: 

----------- ------------------------------------------------ 
' 	 '•' 5.No. 	Name 

• 	 I 	.. Shri Shri V..Banerji 
Smt. C.5.Kumudam 

'Shri S.K.bas 

Shri N.C.Narasimhachaolu 
• 	 • 	 • 	 . Shri R.P.Sahu 

• 5hri I.P.Srimoli 

br.LH'.I.Raina 

Shri Konial Sharma 

Shri K.Subramanian 	 • 

Shri V.Srinivasan 	 . 	
I 

5hri A.K.Mandol 

• br. 5.1'%.5inha 
- Shri Ravi Shankor, 

Shri b.L.Kaswaiia 

Shri R.SJatonia 	 • 

• Shri N.Murugan 

• Shri C-autam Sen Gupta 

Shri S.Chakraborty 

Shri Mahniood Khan 

Smt. b.Mokten 

Shri C. T.Nawani 

• 	 Shri Janardan Rao 

Shri N. K.Batra 

6. 	 The posting of above officers consequent on their ad-hoc 

promotion will be issued by the Prasor Bharati. 

/ 	

n 
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	The appointment of officers listed in paragraphs 4 and S above' in 

the Junior Time Scale/Senior Time Scale will be on ad-hoc basis and It will 

not confer on them any right or. c privilege for continued Ot:, regular 
appointment in that grade These officers will stand automatically reverted 

	

' 	to their parent grade ie 	 iy Piogramme Executive or equated catego in All 
Podio and Dooi darhan/Junior1Time Scale of Indian Broadcasting 

(Programme) Service after completion of ,the said periodic 3112 2030(AN) 

	

Iit 	•' r.c 	' 	fri 	 , 	- 

	

•-' 	 ' 	 ' 	I ¶ 	. 	 ?i'0( 	 "41 	4 	 I 	.1 	ti'' 4ii 	 i 

S. 	The pay or the officers promoted on regular basis will be fi<cd 

in the 'iijher post under FP22straight away without any further review on, 
accrual of 'ncrement in the 

0,

pay scale of the lower posts, if any of ticci lt 
erdz 	an 	option in . terms 	of para 2(b) of 	bPAR's,

t. 
  •'V 

) 

	

	 0 M No F 1/17/8OEst P I dared the 26 Sept, 1981 within a period of onr 

month fi am the daft of issuance o1 this order, the pay of ihe officer 

	

4 	
-concerned on promotion will be fixed initially in the manner os provided ,. 

under F 22(A)(1) which may, be ref ixed on the basis of provisions of 1I 

22(s) on the date of occruol, of: iext increment In the scale of pay of the 
l oi,t,e, i,ost, 	 , i,,, 	 .. 	 . ' 	 , •• 

p 	
'•.'1 	....... 

9 The pay of the officers promoted on notional bal lndIcatd 
with (h) 

mark in para 3 above will be notionally fixed in the pay scole of 
Ps.8000-275-1300 with affect from the dote mentioned oginst 'ach and 
annual increments allowed in the same scale from that date toth e  date of 
their actual taking over of charge in Junior Time Scale post, Hotvevr, they 
will not be entitled to draw any arrears of pay andallowances for the period 

from the date of their notionol promotion to the date of actual taking over 
in 315 level on the principle of No Work No : 

0 	 t 	L'd 	•' 	

. 
• 	 •0 0 

	

(S.Twicl(ly)' 	-. 
Under Secretary to the Govt. f India 

	

0 	

0 	

0 	 Tcle.No.3398685 

0 	
•..7/- 	1 

0 •  

'O'• 	

T'T 
0 	

••, 	

( 
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Copyto: 	 •. 

5hri R.R.Ehah, Chief Executive Officer, Prcsar Bharati .Aandi 
House, New Delhi. 

The Pay & Accounts Officer (IRLA), Ministi' of'i&B, AGC 
Building, LP.Etatz, New Delhi. 	 •• 
bGAIt (Shri K.C.Khosla, Director (ASF) 	 ' 
DG:bb (Shri D.V.S.Ranga, bbG(A) 
The President, Prociramme Staff Association . 	AII 'and.' 

Doordarshan, Room No.406, Akashwani Bhcvn. New Delhi, ; 

All Officers cor.ccrned through their respctive bjrectcrares.. 

'Jig. SecTion, Mm. of I&B/bG:AIR/bG:bb 	• 	• 

PS to IAIB/PPS to Secy./P5 to J5(8)/Dir(BA&8D), ,Un. of T&B: .; 
Pcronal file of the officers concerned 	 • 
Guard file 	 , 	

•, . 
Spare copies - 10. 	 • 	 • 	' 

(5.T'.vic4ly) 
Unoer Secretary to the Gvt of Zndia 1.. 

Tele.No.338685 

M, Ro Raje n%Lp :  N 

41 	

S.. 

I 
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CAL MNJS1TI 1RIBUNAL 	+4 

i.••' 	
,••• e • 'r, • , 	 FRNAKULsMBE24CH 

dr 
I" 	 0 A. 1046/94 & 1069/94 - 

' 	
.,.. 

•'.:•. 	 AY, 	js,mE 9Th DAY OF 	 1996. • 
1 	 1 i , ik9 	 xtI 	ivh& i 	 q 

• 	TU I 	'di 	 #'tt 

'FOH'L t4 P V. va ATAKRISH N,'AEI S1RATIVE 1ENBER  

- 	 I-ON' BLE IR AM. SIVADAS, JUDICIAL MENBE] 

I! 	'I 	 0 A ,1046/94 	' 	, I 	
V 

.. 1. K.A. t4jraleedharafl, 
'4tl 	 n 	Junior Time Scale Officer 	'' 

::.
All IrKJ.ia Radio, 

, 	 . 	) 	 i 	 • 	- 

I..... 	

lhiruvananthapuram. 
 

2 C . P.R. Nair. 
 

te n  

.. 	
. 	Junior -Time Scale Officer, 

All Irdla Radio, 	
I f 1 	 I 

Thrissur. 	 r 	
App 

4'•  

	

I noJ ir 'i1rn 	By'k1voc8te 1re' Ii R RajerxJran Naij ! 
1I 	

1 	1 	
4 

it! 	Jivr ' 	
I , iV ' 	 — 

di 	'tt ' . ' s 	1.- 	Union of Iwiia representct by Itt,Secretary, 

•;•• 	
Ministry of Information & Br.adcasttng, 	, 

.?''rV1 	New t)elhi. 
 

• .".u"!I 	im 	2. 	.Director-rGenerM ) 	1110 g1114t 	. 	. 	* . 
All Irdia Radio, New Delhi. 	 : 

3. 	E.S. Guha, Programme Executive 
• 	- % .• . 	ft-d' 	. v 	All India Radio, Ra 1Ixn. .b •irin1 1't 

•-' 	.• 	'Itc cr 	n ,4.i- , C.S..Kuinadum, Plogramme EX 
• 	 . 

 

All Irzlia Radio,,MadraS. -... 
• 	. 	•-• 	.•. 	• 	• 	 * 	.-, 	 'p  

5.. 	M VasxIevanc Pragramme Executive, 
All IrxiiaRadio KarwJr.,14,1j- 	1 	..Respcnents 

ByAdvocate Mr., S. Radhakrishnan, 1 A( 	1 & 2 

O.A. 1068/94 	. t4A I . V-1- t. qj 

R.S. Iyer .S/o Ramtt Iyer 	.•. 	. 4 
H 	 Junior Time Scale Programme fficèr,' 	

' 

-• •' 	-••• 	,, . Doordarshan Keidra, Trivardruin . 
I 	•!Tf.? (I}4\ . 4  residirg at FC 5/1573, Government Survey School Road, 

t 4 • 	 • 	
Peroorkada, TrjvarriruiTl-5. 	I 	 .A - 	

. .Appllcant 

	

- 	
.1 	,t,•Ii 	.O 

:'.'. 	 . 	... 

	

1 	By Advocate Mr. H R Rajendrafl Nair1 

	

Vs
• 	

fi 

( (.2( 	•4S,/ 	

•:- 	
, 

 

New Delhi. 	
\\ 

- 	".• 	 . - 	
- 4 . 	

) 	
/ 	
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2. 	The Director General 	 H 1ordarshan, New Delhi 	 Respoixients 
• 	•• 	

•: 
P$ By Advocate Mr. George Joseph, A(XSC 

The appl1ciions h'vthg heard on 9.12 1996, the TrtLuniJ ?, 	
on the same day delivered the following 

ORDER. 

P.V. VEMATAKRISUNM, AtX1iNJSiRATIVE MEMBER 

Applicants In these to applications were all in the 

feeder category of Juiiior Time Scale WTS for short) posts tn 

H. the Indian Broadcasting (Programme) Service 	They submit thai 

they have been cons ide red against vacancies in the J US ard were 
• 	

: promoted on ad hoc basis to the IFS on the basts of their; 

senioritsubjectto te rejetion oTfit, a contention which 

iq accepted by the respondents in their reply statement. Mitle 

so, the Departmental Promotion Committee considered they r 

promotion and by A4 orders in OA 1046/94 (A6 in OA 1069/94 

certain officials were promoted to the Programme Management 

cadre of the SJS of rxUan Broadcasting (Programme) Service. 

Applicants do not firJ a place in the list thcgh several 

persons who are junior to them as evidenced by A2 seniority list 

have been promoted by4 order. Consequent on such promotIon, of : 

certain juniors, applicants have been jerted by AS orders (Al 
• 

	

	
in OA 1069/94). Applicans pray thatA4 and AS be quashed 

that respondents 1 & 2 be directed topromote them to the JIS on 

reguLr basis from the dale of their ad hoc promotion with 	j 
consequential benefits. It is submitted that the app] Icant n 

O.A. 1069/94, 	has since retired from service. 
• 	

2. 	Respondetits submit that this is a promotion from Group-H • 	•.y. ( 1\ • ! 	
to the lcst rank of Group-A and that the methnd of promotion . 

STRA 

	

partmental'Promotiorn Committee 	chaied by the UPSC Is 	/ 



- 
; • 

v
i 

solely selection and therefore the criteria for this promotion 0 

where the DPC is headed by the UPSC is also selection 

3 	The sole issue to be decided in thcse applications is 

whether the promotions to the post of JTS are to be by promotic 

by selection or by promotion on seriority-cum-fitness basis 
S 	 V  

The relevant rul es are produced at A2 in OA 1069/94 	Rule 

70)(b) states as follows. 

t 1The remaining 50 of the vacancies in the Junior lime 

• 	Scale shall be filled by promotion of officers of feeder 

	

• 	• 
• grades possessing the mi.nimuni qualifying service as 

0 	 - 	 •. 	1,,. 

specified in the appropriate olunni in Schedules IV aiJ 

AV2
- 	: 

0 	

V

V. 

	

- 	 ' V  

	

I .." • 	 - 	

-.
0 	 •• 	 -.. 	 V.  

Schedule iv states: 	 V.  

"Junior_Time Scale 50 by promotion Progrrnme Executives 
ProgrammTT[Er ard 50% by direct with 3 years' 

	

• 	 .2200-75-2800- 	recruitment in 	regular service 

	

4 	' 	 EB-100-4000 	accordance with in the grade 
subrule2of 
rule7.. • 	-' 	 .:. 

0 	 •' 	 1• 

Note (P For xirpose of promotion to the' Junior Time Scale 

posts, eligibility list of Programme Executives, Farm Radio 

• '' Offices and Extension Officers hallbe'-epared on the basis 

of their date of appointment on relar basis in the pay scale 

of P. 2000-3500 subject to the ' condition that the 

inter-se-seniority in their respective cadres shall be 

maintained... 

4. 	We fird that on a plain reading of the rules and the 

Schedule IV, there is iothlng to wirrant introduction of a 

procedure of promotion by selection for the 5O? promotion 

	

• 'I-' 	
'\ 0 

	

• 	 . component of JIS posts.. Neither Rule 7(2)(b) icr the Schedule IV 

	

Al.f 
	)' ;' ii 	 • 	

0 Ak L 	jU 	' I, speaks of promotion by selection as far as SIS pOsts are 

	

\ 	 concerned, thwgh 	fiid in Schedule IV for other posts there 	'• 

•rrJ11 	/ 	

0 	 0 
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I1 16— 	 ..;4. 	.., 	•.;,4;•:• 	.'.; 
• 

Is ci c'ir mention of el thor promotion by sd 

by seniority cLthi-fLtiless 	Ihe omission of  
' 	. 	.. 

selection canrK)t be prest med to be accidentaF cr 	h46ticir4, 

when the same phrase occurs in other parts  

It is also to be noticed that Rule 7(6)(a)(1) spe sofi1ield 9f ; 4 
.. .t 	.I$ 	• 

promotion and the field of promotion has also been laid 6.  

Note I reproduced above 	We find nothing in the jl e?th rigi 

support the contention of, the respondents I &2bLhat  pr&nfn 

to the JTS against the 50. component' , .7rom6tioi11l quola..has  
••.;.,c. 

be made by adopting the selection process  

	

,: 	 :..,•-• 

5. 	In the view 4 we have taken, we find it not posstbl.. 

sustain the impugnedorders A4 aid A5 in (0.A. 1046/94) aid 

and A6 (In O.A. 1.069/94). We accordingly, quash the' order.A4.&1j.1 .  

A5 in 0 A 1046/94 and Al & A6 in 0 A 1069/94 to the extept 

rd 'it es to the 	'p1 1 . inLs 11, thoi ippi I (_it iou' 

6 	It is seen froni the reply statement in 0 1046/94 'hi , 
1; 

while ving ad hoc plounot1on ppltcanLs have bc-eii subjecled to 

( .• •• .H .. screening as a. resul.t of thich th ey ! have been fid fit for 

promotion to the JTS post. In the yiw we have taken since no 

selection process is Lobe adopted for the 50110 promoionalquota 

......in the J, we. declare that the applicants are eligible Lobe 

promoted to the J'IS on regular basis against the 50 1  promotional 

,quota. Respondents 1 & 2 will pass appropriate orders in this 

'I. . 	• • regard wittitri two months. Applicants wiul..be enLitled to receive . 

• all the benefits conseent to their promotion to the J1S cadre 

in aCcordance with the above directjoni 	 .• 

7. • Applications are allowed as above. No costS. 

Dated the 901 !X'cember, 1996. 

A.N. S1V)kS 	 P.V. VE}A'l'AKRlS 
•;'. . 	 •. ". 	 :, 	 J)JCIAL 	}ll 	 Al11N1iRAi'1VE fl1BU e  

;••,.I' .( 

l? 	\'kjnn 	 CERTLFIEI) IRUE COFY ( 	 •,• • 
	 )- 	

;. 	 I  • 	
I. 1•___ 	 •' 	

, 	 .4.. o I.. 	 - 	 ibs - •-........ 

• 	•:•. 

U( '0 4 SEP 	i 	 . 	( 

Avo 

\ 7 	. 

f!• 
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No. 45013/1/97(A) 	 .: 

.'. 

Oc'vernment, of 	India 	 ., 
t4iriitr.y of 	thforu.ton & 	rrd,ti1g 

New Delhi, 	d.tid 	11 	4 	1997 

/ 	'.. 

• 	 In 	compliance with the Hon hle Central 	Administrative 
Tribunal, 	Ernakulam 	ench's Order dated 9,12. 1996, 	th 	O.A. 

N 	 to 	ance3. • 	 o. 1046/94 	and 1069194 	the President is pieai3ed 
t.his 	tlinistry's 	Order No.20/94-B(A) 	dated 	15.7. 1994 	In 	so. 

0 	

4far 	as jtreltes to reversion of Shri K.A. 	Huraleedharan 
(S.No.17), 	Shri H.S. 	Iyer 	(S.IiO.19) 	and 	ShrI C.P.R.  

0• 

- 

2. 	The 	Fesidnt is further pleased to promot,e thein 	viz 
S/Shri K. A. 	Muraleedharan, 	R. S. 	Iyer and 0.1?. R. 	N8,ir to • 

to 	Junior 	Time 	Scale (Scale 	Rs.2200-4000) 	of. Programme • 

•tlaiiagement 	Cadre of.. Al]. India Radio of Indian 	Broadcastirtg 
(Pc'grwme) 	Service 	on 	regular basis w.e.f. 	15th 	July, S .  

1994.. 

All the above three off ices would he entitled to 
rceive all the bkfits consequent to their promotion to 
the Junior Time Scale on iegulr basis 

• 	 , 0 	 . 	
.: 

{S.D. KUNAR}' 
• 	 DEPfJTY.3ECEETARY TO THE GOVT. OF INflIA' 

TEL,E, NO. 3385016 

• 	Copy t.o:- 

• 	1. 	DG: AIR CShri 6.IC. Kapoor, DG}, 	 :. 
2. DG: Doordarhan Dr. F.K Seth, DDG(P&TY 

• 	3. Te F&A0 {1RLA}, Miri. of i&L AGCR Building, New Delhi. 
FS to IBM/FPS to Secretary/PS to AS(B)/PS tp.AS&A/JS(B)/ 

• 	D'(BA), Miri., of I&B. 
5, Vigilance 5ection, 1/o. I&.13/DG: AIR. 

• 	6.. The officers concerned through DG; AIR. 
?erc'nal files of the officers concerned. 
Gi.ard file, 

• 	 9. Spare copies - 5. 

H 	 .• 	••.:. 

tA.K. SAXENA) 
SECTION OFFICER •. 
TELJE. NO.3385665 

.1, 

This Annexure A 3: ishqe.copy of the 
Original document. 	

( 	.. \• 
M. R. Rajen&.an  

AdvorM 
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I. 

XN THE SUPREME COURT OF iNDI 	 - 

CIVIL APPELLATE JURISO1CTIØ 

$DeCiLeave EetftiQafvjl) NoLg174.j9 

• 	 Union of India & OtherG 	 ..Petitlaners 

V6r8u8 	 . 

Shri Che tan S., Naik 	 . 	..Rjspondent 

WITH 

ORDER 	I 
These two special leave p Otitions have 	be.n 	0 

0 	 preferred 	alnet the judmént,s of th 	Cntr 

Administrative TrlbunalKarnat.ka Bench) iP 0A. N0.1221 

of 1994 and0.A. No.1904 of 1995 dated 25.2.1997. The 

Transferred Case relates to Writ Petition No. 
6320 of 

1 997(Madraa High Court) wherein the j:udgfltof the Ful 

Bench of the Central Adrnjnjstratjya tr1bLmal(Mae 

Bench) in OA No.950 of 1994 dated 3.5.1997 and the 

consequential order dated 3.6.1997 are 
In question. The -- 

• 	 Karnatka Bench allowed the OAs following the de1ir,; • 	. 	
of .  the Erna 

I 
kulam 8enh in OA No.1045 of 1$94 and 1069 of 

1994 dated 9.12.1995 	It has held that the 50% quota 

for promotIon to the post of Junior Time Scale (f0& 
. 	

0 

short 'JTS 1 ) in the Indian 	Bràadca8t1ng(.Qgae) . 

411CUL 
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Service (hereinafter cafled the '18PS') has to be filled 

not by selection but by 'seniority' 	On 

'the JaipurBench in OA No.344 Of 1995 dated 31.7.1996 

has 'held that the promctl on to the post of JTS is to be 

made by 'selection 	The Full Bench of the Central 

Administrativelribunal(Madras Bench) has acceoted the 

view of the Jaipur Bench that the 50% quota by prmot1on 

• to' the posts of JTS are to be 'filled by 'selection' and 

notseniority. The'Full Bench hasnot accepted the vIew., 

of the karnatakaBench and tle ErnakuleM Bench. The 

• spccial leave petitions from Karnataka are by the Union' 

• 	of India while In the Transferred Case the petitronar IS 

questioning the correctnocs of the dicláionof the Full 

•13ench of the TrnelMadras Bench). 

uie 7(2)(a) of the 1BPS rules, 1990 prescribes 

• . •thst 5O% of ' JIB posts are to be fifled by direct 

recruitment and Rule 7(2)(b) clearly states that the 

remaining, 50% shall be filled\bY 'cttion', 	as 

specified In Schedule IV and Sched'ula V. 	Rule 7(3)' 

again says that notwithstanding anything  in rule 1(2),. 

all vacanáies in JIG shall be filled by prt1on for a' 

period of 2 years from the date of conmencement of the 

Rules(froin 5.11 1990) 	By amendment dated 7.4.1994, the 

period is amended as 4 years from the date of 

• commencement of the principal Rulss. Schódule tv and 

Schedule V respectively deal with posts in the ProgPane 

Management and Programme Production wlng8. In each wirg 

2 

DM:NIs 

NC 



we have the Jig po8ts at serial. No.5 and certain other 

h 4 gher poets at serial Nos. I to A. We shall refer to 

the posts at serial Nos 3,4,5 in these two wings i.e 

Schedule IV and V for the present purpose. In regard to 

the higher posts at serial No.3 in Schedule.IV as well 

as Shedule V, 	i.e.. the Managernnt and Prograe wing 

posts, in JTS - the recruitment Is by 'selection'. 	In 

regard to the posts at serlálNo4, below serIal No.3, 

it 'isby' 'protjon-cvrn-fjtness' and in regard to JTS 

L posts in' question at serial No.5, 1... belOw serial 

N0.4 9  the recruitment is 50% by direct recruitment and 

remaining 50% by oromotion.. 

On a plain interpretation. of.tha word 'promotion' 

.occur1ng .• in fuIe.7(2) In' regard to '50% and the wcrd 

'promotion' at serial Nos.3.4 and '5 of Schedule It :  and 

• ,. . ..Schedule.... V., It is clear that for the ,  60% JTS - posts at 

serial No.5, the appointment is by 'promotion' while for 

appointment to the poet.at oerial Nos.3,. it.ie b)' 

'selection' and' for appointment to posts at. serial No.4 

it is by 'promotlon-cum-fitness'. Thus fov' thó 

appointment at these three levels, the rul'e-malçing 

authority, has used different and distinct wordab' - 

'selection', 'proflotIon-cum-fithess' and 'promotion'-and'. 

that indicates that the word 'promotion' at'eer.itl  

for 'JTS posts is not to be given the same meaning aè 

'selection' at serIal No.3. . In other words, fr 

appoi:ntment to posts in JTSat Serial N6.5, no iteledtion,  

by assessment of comparative merit is. contamp  

44, 
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either in the Rule8 or in Schedule IV and Schedule V.' 

The Fbi 1 Bench, at Madras and the Jaipur Bench have 

relied upon the Note 2 below Schedule IV and Schedule. V. 

to hold that even for JTS posts at serial No.5, 

ftppointment 18 by 'selection'. It is no,do%ibt true that 

Note 2 uses the words 'field of se1etion' but that, in 

our opinion, is meant for the purpose of considering the 

Options to be exercised by those In the feeder 

categâry - choice is to 'opt' for being allocated to the 

Management or the Progr&me wings of JTS poats -.but the 

'election' , process under Note 2 Is' limited to 

Considering the suitability of those In the feeder 

'category to be allocated either to the 'Progranwne Wing' 

or to the 'Productlon,Wlng', as the case may be, among 

the JTS posts. The OPC's role Is, thus, limltedtà the 

colctf on of the PrOmotees for eIther of these two 

wIngs. 	That Note, in our view, has no bearing on the 

meaning of the words 'promotion' Sri Aul. 7(2)o r 

words 'promotion' at serIal No.6 in Schedule xv and V. 

Keeping In view the re1evant'.u1es, we, thus, find' 

that the, view taken by the Ernakui 	Bench is 

correct VIW'jn the sense that the method of' promotion' 

to JIB posts is,ion the bEsleof promotion by senio7ity, 

86bjact to findlng out the f .jtness of the candidate For 

the, Programme wing or the Production wing, through the 
.' DPC. 	The Karnataka Bench, therefore, r'ightly, followed 

the'Ernakuiam Bench decisin. We, therefore, do not sea 

OLAM  BC" 
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any reason to interfere in the two Special leave 

petitions.: As a consequence, the Full •Benh vieof the 

Madras Tribunal in OA No. 1221 of 1994 cannot be said to 

be laying down the corr.ec.t law. 

As a result, the special leave Petitions No.21747 

df 1997 and 1452 of 1998 are dismissed. In so far as 

the Transferred Case No.8/99 is concerned, for the 

reasons given above, we allow the writ petition No.8320 

of 1997(Madras High Court) and set aside the order' of.  

the Full Bench of the Madras Tribunal in OA No.960 of 

1994 dated 3.5.1997 and other consequential orders. OA 

N0.95Q of 1994 (Central Administrative Tribunal,, Madras) 

star.ds allowed. There will be no order as to costs in 

the Transferred case. 

I 

I 

New Delhi; 
July 30, 1999. 

ri 	 true coPY  
of the original doct 

M.R. Ra,jencira 	a 
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The P-te-o-Lden..t L-o p1.e4.*e4 to p'tomote, pu2y on ad-hoc 
ba.o-I, the 4oUow.Ln9 o44-Lce-i Ln the Pog'w.mrne. Ma.n.a.gemert 
Ca.d.ic.e. o6  AU Indta Ra.dLo .Ln Jan4.o'v. T.1.jne. ScaLe o3 Xnd.tt 
840O4C(Mt-Lfl9 • ( PIto94wnrne.) Seiw.1.ce to the Senok -Ttme Sca.Le • 

o3 the owneY Ca.cDte a.nd Se'wce 6o a. peod 06 one ye.a..t 
.t2U .the. .te9u2a.-t Lncumben.t.6 become. a.ua42a.be , whLcMve.',. 

• .eiUe.'t, w...th ee.c-t 44om the d.a..te they aowne cJta..tge 

o4 the po4-t-6 and unti2 6u.the-'t. o.tOe.'.4: 	•. 	 .• 	 • 	 ¶ 4 

	

• S.No. 	Name. 	 • 

• 	 S/Sh.'r.J.. 	• 	 • . . 

. 

• 	01. 	A.K.8i...6Wa.4 	 . 	 .............. UU P4  

	

02. 	A N. T'..wa.'t 
03 	, N.Sahoo 	 c' 

04 	H C.Gp.ta 	 c 
05 	S K.Sha.n  

- 06.H.0 Scx..Lk...a. 
07 	A. K. Chakit.a.boty 

	

08 	P. 8.Kui.ee.L  

	

09 	A. Jo.9a.nna..th 	 .. 

Nv 

	

10 	Smt N .7 ,AmmaL 
11 	S K.M.L.t'ux. 	 / 	

4 
 lc.(:•;; 

	

12 	Sm.t. I) S. LJ...ng.u.it 

	

13 	Sm.. V. C.Jo.oh.. 	 - 

	

.... 	•4•• 	 . '... - .• .'. t. 

	

14 	Smt. H S Ve..oa 	 4r- 

	

1 5 	S. S. H.ttemath 
 

	

16. 	S.M..Ja..Ln  
• 	17. . 	Smt. P.Ve.&Lva,t4.. 	 . 	. 

• 	 18. 	• 	P.N.Mha. 

	

19. 	A.C.Ma.hJ.. 	 •. 

• 	 20. 	B,K.Shu.kZcL 
• 	21. 	Sm-t.. N.Sa.d4w4d2n 

	

22. 	V. V. Sub..tma.nJ,. 	• 	. 	 • 

• 	 23. 	K. tia.gee.-oh 	 . . 	 • 
• 	

• 	 24. 	S.K..Ka.wohiii 	• 	•• 

Kwn. P'tom42a. Ra.o 	 . 
L.C.a.Jpa. 	•• . 	• 	- 	.. 

• 	 27. 	• C.Mwtuga.naJi.dat 	 ••. 

,28.... .. 	S. V. 8ho4Le 	 .1•. 

• 	 • 	 29. 	R. D. PwtohLt 	 . . ., 
• 	 30. 	P.KShuJ2.&L 	

. 

	

32 	S P.Ma.ha.da.n 

0 

P/&AM BEt4 
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S.No. Nwne- 

 A. N. V4hinWth 
 S.'t-l.. 	Rajn 0 

 L.Ch. 	Sa.-LLo 
 R. Sa2a,6ub4cJ.J77d.fl4.fJJt 

• 	37. R.R.P1&XJz. 
38. G.V.Tho4a.t 

K. A. MwtaieQ.diW-.'LWt 
 M.L.A'tya. 
 R..tU.4dha. 
 R.8.L.141-thUit. 

• 	 43. S.V.McLJanthl>t 

 A.K.Na9a22ch 
 k.Gwwoe.k.hO ,ta. 
 j.S.Cha.k,w.bo.'tY 

• 	 49. 8. C. Pa.n.wair. 
 K.N.Yc4av 
 

• 	52. • 	 Sm-t. 	S. 	MLoh'uL 
53.. S.K.SQn9c.LPtC. 

 E.S.Guha. 
 0.R.NJ.xi.z-L 

56 V. K. Ppa29iWA.Q.. 
57 8NGo2 
58 6NBooe- 
59 Aiv2 Kwva.' Ram 
60 8.N Gup*a. 
61 Sm.t 	Shobha. M.Ww. r 

62 Sm.t 	Sa,dhna. Sha.i._t 
63 P4 	Va.-ou.de.t.'cxJt 
64 8 K.8aite.4fee 
65. A.L.Pc.u2 
66 Sm-t 	T VhorLdu.p 
67 VCDa.-o 

 t4.N.Roy 
 • Smt. 	P-'tctbhc. S oWth-i. 
 Smt. KaZa. RcwL 
 Sm-t. 	N. 	NcJahA.o 
 V.C,KLchLJtL 	• 

 .L.S4.2va.-6tVa. 
• 	 74. J.K.Jo.6h2 

• 	 75. G.L.5hc.9at 
 • 	M.H.KhCJt 
 A.A.Ar-oa.'tL 	

0 	 • 

 P.K.S.Lnh-a. 
 A.Z.FcJta-L 
 P.K.Rcw.Ln4'r2tPt 

.81. La2thLtfl6cLfl9O- VcLnte 
 K.RcLJcJt 

 RaJeoh R44y 
 A.t4.t4cuj 

0 

 K.M..hcJuncL 	0 	 • 
• 

 S.C.MthuA. 
• 

p. 

0 

. A 'IJL4T ,  BE 



Panda Ran9cL Rcto 
Sm.t. 	C.S.Kujnu&ijn 
S.K.Da.ó 
N. C. NocJ4nhJyj 
R.P.Sa.hu 	 . 

1.1'. 	S't-Lma, 
D.t. 	U.N.RC2,W. 
Kwnc2 ShaAma., 	. 	 . 

 
V. 	Sthv6aJt 
A.K.Majuja : 
V'c.. 	S.KSJj,ha. 	. 	. 

. 	 RvJShctk 	. t4 
D.S.KI.'JW6.J.AA . 

 
102.. 	N.Mw'tuga.n 

Gawzun Sen Gup-tct 
S.Chak..'a.boir_ty 	. 

Mahino od Kh.ait- 
0. 	V-Lja.ya. Kwmvt 
Smt. 	Gee.-tcL Müjtha.ni 

. C. 	LO2bW*O9WtgO. 	 . . 

.. 	 . 	 ... 	 ,.' 

T.M.Reddy 	. 	 . 

2 	The poo-t.uig o'td'r.,ó o4 the &bove t-ted 044-ce, 6 w-U2 be 	.-o-oued by the Deco..toe Get'ta.e, AU Ind.ct Rado 

3 	The ctppo 	mer 	04 -thee oe 	-4..n the Seno4 T..une. 
W  Sca2e 	9'de 	wU 	be on c4-hoc ba..-.o aiid 	t 	wU 	no-t con4e...t 	on 	them any -'tgh.t o't P4-v42e9e 40'c. con-t.LrLuQ4 	o't -te9u2a% appo 	ent -n that 94,c4e. .. .. .,,. . 

4. 	The.oe o itc 
' 
e4A w--U -oand cutomwt.4ccJ2y -teve't.tetj 	-to -. 

thei, paepvt 94.ade -e., Jwvi.o't Time Scae 04 18(P) S a4te.' cornpeLon 	0.4 	pe.LOd o4 one yea,t with eec..t 	4..tom 	the . 

da.te 06 the-L't j.cLn2n9 tn the poo-t. 

, 	 5. 	The appo..Ltvtmen 	o4 S-/Sh,'i2 K.A.Mu.,tJee4J 	(S.No.39) and C.P.R.Nc. 	(S.No.44) - 	..6ubdec.t to the owtcome. 04 SLP 
(Un-Lopi. o4 	1ptdJt 	Vo. 	C. S. Na.Zk & 	-th) 	and 	T-'uiivo4e.'. Pe..t-Lt.LOrL 	(UnLOn . o4 Ind-La 1k. 	Sm-t. 	Lath 	Ra.da) perui.Ln be4o'te -the Hon'be Sup-te.me. Coujt.t. 	. 	 . . 

Al 	 (A4ttokKumo) 
Unde,% st 	to 't 	oov.t. 	o-6 ItU. 

Te2 # 3384754 

An 

... 
	

k lJLArl F,5vVA  



- 	 -. 	

- 	 - 	 - - 

(. 

- •,4 	- 

	

- ; 	Copy -to: -. 	
. 	 ..-;. 

•e • 	-* I 	DO AIR ( Dt. 0 P KeJaLwa, CEd c kTr 2 	DC AIR ( Sh-t.L K C. Khoo-&r., DL'reC.to/(A&p)) 
• 	 3 	The P&A0(IRLA), M-Ln. o4. I&8, AOCR'SwI...&jig, New.  ve..ej. 	

-- 	 :.. 	 -- 

4 The Pe4et, P't094wjnme S44 A4 octop,. 03 AIR & Doo'v4o han, -Akahwaj, -  Bhawwt, New VeTh.L. 
The peoon conc ned thIwU9h DO;AIR. 
PS to IBM/PS -to MSIB/ppS to 

Sete.tii.ty/pps to  
M.Ln. o4 I&8. 

V-4.9JJthce. Sec.tLon, IWt. 04 I&5/DG:AIR. 
Pe.',4optO2 42e 06 the 044tce4,6 conce'rjw4. Gua44 4-Ue. 	 . 	 • 	 S  

	

• 	10 Spa,te. cop.Leo - 10. 	 . 

p 	
¶4 

(A4hoic,) 
Undeit. Sec'te.taty -to -the. Govt. 04 IrLcUa. 

Te2 # 3384754 

U 
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BEFORE THE HONOURABLE 
CENTRAL ADMINISTRATIVE 

TRiBUNAL 
ERNAKIJLAM BENCH. 

O.A. No. 	 of 2000. 
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C P.R. Nair 

Union of India and 
ithers 

' 	

Applicant. 
V. 

 

Respondents. 

\ 

Original Application filed under S. 19 
of the Administrative Tribunals Act, \ ' 

1985 	. 

MJsM.RRajendranNair & 
Associates 

Counse1 for Applicant 

" ~®rN~r 
•tItL 	 . 
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CENTRAL ADMINISTRATIvE TRIBUNAL 
ERNAKULAM BENCH 

O.ADy.No.674712000 

Monday, this the 4th day of September, 2000. 

CORAM: 

HOM'BLE MR A.V.HARIDASAN, VICE CHAIRMAN 

HON'BLE MR G.RAMAKRISHNAN, ADMINISTRATIVE MEMBER 

C. P. R.Nair 
Deputy Director(STS), 
Doordarshan Kendra, 
Shillong(on leave) 
residing at Kailas, 
Cheroor, Trichur. 

By Advocate Mr MR Rajendran Nair 

- Applicant 

Vs 

Unionof India represented by the 
Secretary to Government of India, 

	

• 	Ministry of Information & Broadcasting, 

	

• 	New Delhi. 

The Director General, 
All India, Radio, 
New Delhi. 

Director General, 
Doordarshan Kendra, 
New Delhi. 	 - Respondents 

The application having been heard on 4.9.2000, the Tribunal on 
the same day delivered the following: 

ORDER 

HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN 

This application has been filed by Shri C.P.R.Najr 

presently posted at Shillong challenging the order dated 25th 

_Aiigust, 2000. issued by the second respondent from New Delhi. • 	

• 
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The 	Registry 	has raised an objection regarding 

jurisdiction and therefore, the application has not been given 

the number. The Dy. Number is 6747/2000. 

We have heard the learned counsel for the t applicant 

who stated that the applicant is presently residing,; on leave, 

in Kerala and that the ad hoc promotion which was given to him 

on the basis of the seniority gained by him consequent on the 

• direction in 0.A.1046/94, this Bench of the Tribunal has got 

jurisdiction. We do not agree. As the applicant is neither 

posted within the territorial limits of this Bench nor has any 

part of the cause of action arisen within the State of Kerala, 

the application cannot be entertained bythis Bench. 

Therefore, the application will be returned to the applicant 

for presenting the same before the appropriate Bench of the 

Tribunal, retaining one part for the purpose of record. 

• 	 Dated, the 4th of September, 2000. 

(G.RAMAKRISHNAN) 	 Sd!-  
(A. V.HARIDASAN) ADMINISTRATIVE MEMBER 	
VICE CHAIRMAN' 

trs 

CERTIFIED TRUE COPY 
Date ....' 
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IN THE GEERAL ADMINISTRATIVE TRIBUth\ ci 

• :OJJWAHA I BENCH ::: GUWAIATI. 

0.A.No.279 OF 2000 

Shri C.P.R. rIair 

-vs- 

Union of India and others, 

-A1'- 

IN THE MATTER OF 

Written Statement submitted by 

the Respondents No.1, 2 and 3 

The respondents most respectfully beg to submit 

the Written Statement as follow :. 

1, 	 That with regard to paras I to 3, the responJ 

dents beg to offer no comments called for from the answering 

re sp onderits. 

24 	 That with regard to para 4.1 the respondents 

beg to state that the matter of record except the fact that 

the applicants seniority has been overlooked while making 

promotion to the Programme Management Cadre of Doordarshan, 

That with regard to paras 4,2 to 4,4 the 

respondents beg to state that these are the matter of re&rd, 

That with regard to para 4,5 the respondents 

beg to state that the operative part of the Judgement in O.A. 

No.1046/96 is reproduced below for the sake of oonvenience : 

Contd. • • • • 
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is seen from the reply statement 

in O.A.1046/94 that while giving 

adhoc promotions applicants have 

been subjected to screening as 

a result of which they have been 

found fit for promotion to the 

JTS post. In the view we have 

taken since no selection process 

is to be adopted for the 500/6 

promotional quota in the JTS. We 

declare that the applicants are 

eligible to be promoted to the 

JTS on regular basis against the 

50% promotional quota. Respondents 

I & 2 will pasS appropriate orders 

in this regard within two months. 

• 	 Applicants will be entitled to 

receive all the benefits consequent 

to their promotion to the JTS cadre 

• 	 in accordance with the above 

dire cti onc 

From the above, it is obvious that 

respondents were restrained from holding DPC 

meeting in accordance with statutory rules 

of Indian Broadcasting (programme) Service 

Rules, 1990, notified in the Gazette of 

India on 05.11.1990. As per these Rules 

the composition of the DPC for promotion to 

Junior Time Scale is as follows : 

Contd.. 
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1 0 	Chairman/Member, UPSC 	- Chairman 

Additional Director 	- Member 

• 	 General, Deputy Director 

General, All India Radio 

or Additional Director 

General/Deputy Director 

General, Doordarshan 	Member 

Djrector (AIR) Deputy 

Secretary (AIR) or 

Director (TV) or Deputy 

• 	 Secretary (TV) 

The adhoc promotion in 1993 were 

effected after assessing the suitablity 

of the officers in the feeder grade by 

a screening committee in the Ministry of 

Information which did not associate the 

Union Public Service Commission. Apart 

from this the Screening Committee took 

into co'isideration the upto date Annual 

Confidential Reports whereaE, the regular 

DPC have to consider a different set of 

Annual Confidential Reports of prUng 

five year with reference to the year of 

vacancies. It is therefore submitted that 

the upto date ACRs will be before the 

Screening Committee whereas different sets 

of ACR with reference to the year of vacancy 

will be before the regular DPC. As the 

yardstick applied by the Committee and 

Contd., .4/- 
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regular :DPC are different, • even if we apply the 

criterion of t'Seniority-cum-fitnessn in both 

the cases, the recommendations of the regular 

DPC may dffer from that of Screening Committee. 

However, the observations made by the Hon'ble 

Supreme Court's Judgement dated the 30th July, 

1999 after king into account the judgement 

in O.A.1046/96 is reproduced below :- 

"Keeping in view the relevant Rules, 

we, thus, find that the view taken 

by the Ernakulam. Bench is the correct 

view in the sense that the method 

Of promotion by seniority, subject 

in finding out the fitness of the 

candidate for the Programme Wing or 

the Production Wing, through the DPC. 

Thus the 3Hon'hle Supreme Court has 

emphasized the need for selecting candidate through 

the DC and not by a Screening Committee which did 

not associate the Union public Service Committee 

while making ad-hoc promotions in 1993. Besides, 

the Screening Committee did not make any recommen-

dations for allocation of Cadge i.e. either 

rrogramme Management Cadre of AIR or Programme 

Management Cadre of Doordarshan 0  

The review DPC and Cadre allocation was 

made strictly in accordance with the directions 

of the Hon'bie Apex Court and that too in letter 
and true spirit. 

Contd,.. .5/- 
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That with regard to para 4.6 the1 

respondents beg to state that it is submitted 

that while circulating the seniority list in 

the Programme Management Cadre of AIR in 

Junior Time Scale of Indian Broadcasting 

(programme) Service, it was clearly brought 

to the notice of the applicant that his placement 

in the said list is subject to the outcome of 

two SLPs then pending before the Hon'ble Apex 

Court. It was also made clear to the applicant 

vide para 5 of Annexure A-5 to the application 

that the ad-hoc promotion to the Senior Time 

Scale is subject to the outcome of cases 

pending before the Hon'ble Supreme Court, 

6. 	That with regard to para 4.7 the 

respondents beg to state that it is submitted 

tha t the original DPC held in 1994 did not 

recommend applicant's name for promotion after 

applying and as such his allocation to any of 

the two cadres also does not arise. In accor-

dance with the directions of the Hon'ble Apex 

Court a review DPC was held in the Union 

public Service Commission. As the applicant 

was not earlier allocated to any of the two 

cadres the Review DPC allocated him to the 

Programme Management of the Cadre of DoordarShan 

keeping in view the vacancy and his first 

option for the Doordarshan Cadre was made as 

a,equal to implementation of the judgement 

delivered by the Hon'ble Court and not in 

routine manner. It is further submitted that 

none of his juniors in the Programme Management 

Cadre of DoordarShan has been promoted to 

Contd. ,,.6/- 
1 	- 



I 
Senior Time Scale and therefore, the applicant may 

be put to strict proof o evidance because his 

Seniority has never been overlooked. 

That with regard to para 5 A the 

respondents beg to state that it is admitted 

that this Jjon'bje Tribunal had declared that the 

applicant is eligible to be .promoted to the 

Junior Time Scale and in accordance the Judgement 

of the Apex Court, the applicant has now been 

promoted on regular basis with retrospective effect 

to the Programme Management Cadre of Doordarshan 

in Junior Time Scale keeping in view vacancy 

position in a particular year and his first 

option for DOordarshan. Itis denied that the 

right wliich accrued upon him pursuant to this 

order at Annexure-A-2 of the application has 

now been taken away by the respondents. 

That with regard to para 5 B the 

respondents beg to state that Arinexure A-I to 

the application is strictly in accordance with 

the directions of the Hon'ble Supreme Court and 

that too in letter and true spirit. So allegations 

of illegality, contraviness are denied, 

That with regard to para 5 C the 

respondents beg to state that it is submitted that 

a review DPC was convened by the Union Public 

Service Commission as a sequel to implementation 

of the judgernent delivered by the Hon'ble Supreme 

Court and the re'iew DPC recommended the applicant 

for promotion to Junior Time Scale keeping in view 

Contd .... 7/- 
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the vacancy position and his preference/option 

for Doordarshan Cadre0 As such the Annexure 

A-i to the application is in true spirit of 

the judgement delivered by the Hon'bie Apex 

Court. Therefore, nothing is illegal and 

unjustified, 

	

10 	That with regard to para 5 D the 

respondents beg to state that the inclusion 

of the applicant in the Programme Management 

Cadre of AIR in Junior Time Scale was made 

subject to the outcome of the two SLPs and one 

transfer petitions then pending before the 

Hon'ble Supreme Court and it has clearly been 

brought to the notice of the applicant at the 

time of the circulation of seniority list and 

while making promotion to 6enior Time Scale 

on ad-hoc basis. It is also submitted that 

there was no necessity to act upon the options 

in 1994  as he was not empanelled for promotion. 

The review DPC was held keeping in view the 

position prevailing in 1994 and the review 

DPC has to take into account the option 

exercised by the applicant for the purpose. 

The revocation of allocation of Cadre was 

made as a sequel to implementation of the 

judgement delivered by the Hon'ble Court and 

not in routine manner. Therefore, it is 

denied that anything illegal has been done. 

	

11 	The ?  t with regard to para 5 E the 

respondents,that the review DPC has to allocate 

officers to either of the Cadre keeping in 

Contd .... 8/- 
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view the vacancy position and option exercised 

by the candidate. The review DPC cannot be 

held responsible for preference for Doordarshan 

exercised by the applicant. So nothing unwanted 

was donee 

That with regard to para 5 F the respondents 

beg to state that S/Shri B.G.Shankar Rao and 

Shri B.S.Chauhan were senior to the applicant 

even in the grade of programme Executive in 

All India Radio. It is submitted that the 

assignment of seniority is on the basis of 

position in the promotion panel or the rank 

list and not on the basis of date of joining. 

Being a responsible officer handling the Management 

of AIR Stations/Doordarshan Kendras the applicant 

is equally aware of rules position relating to 

fixation of seniority but he is trying to mislead 

this Hon'ble Tribunal. Therefore the allegation 

of i]1egality, arbitrariness and violation of 

Article 14 & 16 of the Constitution of India 

are denied.. 

That with regard to para 5 G .,the 

respondents beg to state that Annexure A-I to the 

application has been issed as sequel to implement-

ation of the judgement delivered by the Hon'ble 

Apex Court in letter and spirit. Hence, the 

averments made by the applicant are denied. 

That with regard to para 5 H the respondens 

beg to state that the answering respondents cannot 

even think of disobeying any Court of law in 

gontd. ... 9/- 
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whatsoever manner whereas the respondents have the 

fullest and higest regard to the Hon'ble Apex Court 

and to any Court of Law. 

15. 	That with regard to para 6 the respondents 

beg to state that it is submitted that the applicant 

did not avail the departmental remedy and therefore, 

the application is liable 9,or dismissed on this 

sole ground. 

160 	That with regard to para 7 B the respondents 

beg to offer no comments. 

That with regard to para 8 the respondents 

beg to state that the applicant is not entitled for 

any of relief(s) sought and it is prayed that the 

application may be dismissed with costs. 

That with regard to para 9 the respondents 

beg to state that the interim orders granted by the 

Hon'ble Tribune], have adversely affected the chain 

transfer made by the Prasar Bharati. The applicant 

has now been adjusted at Shillong by transferring 

one post from another Kendra which is advereiy 

affecting that Kendra. It is, therefore, prayed 

that the interim orders may please be vacated for 

smooth functioning of the Doordarshan which will 

also be in public interest. 

That with regard to para 10 to 12 the 

respondents.beg to offer no comments. 

Contd .... 10/- 



10 

I, Shri PAOKHOLIEM SINGSON working as 

Dy. Director General(NER), Doordarshan, 

Guwabati being authorized do hereby 

solemnly declare that the statement made 

in this written statement are true to my 

knowledge/believe and information and I 

have not suppressed any material fact, 

And I sign this verifIcation on this 

asy 01 ...  . . . . . . . . . . . 2001 

Declarant 

Dy. D1rctor Gencraf 
Doordarthan, Guwah. 



S ..',  

I 
c 

I ) 

11 IJ.L1LJ1L11! ,UOA\yll <Alli 	( I i' I (( ' 	o)\Jt I'J i 	Ij I I k,1;I.U'.l,i. L1(NAIUL1jj 

	

[16 	 OA No 	 of 20(x, 
Mlica lit 	- 	 S  

4
C.P.fl. Nait', Sb. 	 Naii, aged 52 yeats, Deputy Director (515), . Dooithir11 

 Kendia, Shi lloiig (on lea ye) lesiding at Kailas, Cliciour, 'Itiehur, 

1, Union of Iliclia rcplescr,Ie(I h) ,  the Secretary to (IOVeiiutICtit of India, Mimst 	of 	- 

	

• 	 lifoi'inatjon and l)roadcastirtg. Ne Delhi. 

The Dirccioi(jenejal. All India Radio, New l)ellij, 	 / u 

Director (Jeiiei at, I )oot dat slian Ket idi a, New Dcliii. 

I)IFAi LS OIF . I'Pl.ICA'IjON 

Il• C )Uln':R A(,A I NS V \VI I I( 'I I I lIl AIl'J,I('AIISI'II,Et). 

/ 

Orcicr No. 20/2000-13(\) dated 25.8.200() issued by the 1" respondent (Annexuic Al) 

2.Jt.Ift(SI)JC'flN 
OF' TIlE 'lU I UI'NM., 

The applicant hillier declaics ihat the subject ma tier of the applicaijoit is Within the 
jurisd iction of this I IojIouial)le itihuiial, 

J4MFFAT1ON. - 	- 

applicant further declares that the ;ipplicatjo,t is 
Wi (hut the limitation period 

1)I'cseribed uinlcr Suction 21 of the Adniiu,st,i i ye 1 ilbunals Act, 
1985. 

The applicant is nggricve(l by the older dated 25.9.2000 isucd by the l' rCsplidc,ii, 

(which is in gioss _vioiatioii at the orders oh' this lloInmuiaI)hc 'Ijibujial in O.A 1046/1994 

filed by him), whereby his adhoc appoilitniemit to the cadre of I'i oglalnmfle Klaitagciiic,ii of 

All India Rdjo in the Sciihn 1 one Scale Iaiids (ci litiltated, As per the said ot'der, tic is 

fuitbem' allocated to the lkogianiiiic Maitageitictit eadie of Doordwshm in tue Junior 'lime 

Scale. His fuimci' glievallec is that 	
hiile nuikitig pi oilOtuuis to the cadic of l'iogmaiinne S.. 

N'lananc,riciit of Dooidalsllat) in the 
SeIii,n I jute Scale, his st:ntom ii y has beell ,  oveilooked. 

,I 	' 	t. 

A true copy of the ordcr No. 20!2000-13(A) dated 25.8.2000 issuc(l by the I lc.spuiidciit is 

Ploduced herewith Iii(l tn:ulcd :is A tine xun' Al. 

The applicaii( subttits that while lie was 	ni king iii tilL eadi C oh i'o )Lt allinte E,xceutiye of 
the All India R,I(lio 

rlaitagei,ie,it lie was piuot('(l as Assistant Station l)irecior in the 
iuni0 lime Scale.. 1 his J)IoIuic,I 

ion, as per oudet dated 14.6. 1994, was ott an adluoc basis. 
$Iiisc((IcIi(Iy all orde, date(t 1 .7. 19'):I Was ktted tCIlit;ui king the l)IonIOiiOns made on 

rA 
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BEFORE rilE IIONOURM5LE CFNJ JAL A 1)t INISIRAIIVI±1IUBUNAL 
• ..,' , 	 1I.RNAk61,AM lHt.NUL 	 I 	

" 
. 	, 	•• 	. 	•: 	. 

0 A No 	of 2000 	 * 

I 	 I 	I  

C PR Noir 	 Applicant 
• 

V. 

Union of India and ethers 	 Respondents 	- 

4 t 

I N D B X 
SI No 	 PAR ILCLJLAR$ Puge Nos 

• . 	 Compilation No. I  
• 	 - 	L Original Application 	 . i.. 

 Mncxure Al -- True copy of the order No. 20/2000-13(A) dated 6— 12 
25.8.2000 issued by the 1' respondcn 

Compilation No. LE 
s_v 

H. 	.• . 

 AnncxurcA2—Truecopyoftheordcj-datcd9j2 1996 inOA •. 	13-16 
1046/94 on the file of this Ilonowable Central Administrative 
Tiibuiial, Ernakulam bench If 

. 

 . 	Annexurc A3 - True copy of the order No. 28/97-13 (A), dated .17 •. 
11.4.1997 issued by the li respondent . 	. 

 Annexure A4 — True copy of th judgctncnt dated 30.7.1999 in .. 	18 — 22 	. 	! 	s 

SLP No. 21747/97, of the Jlonourable Supreme Court . 	 . 

 Annexure AS -. True copy of the uider No. 1 8/98-13(A), dated 23 — 26 
24.12.1998 iMSIICd by ihc I 	1 ,epOII(lcl1t • 	. 

0 .  

Dated this the :J"day of September 2000. 	- 	
;: 

— • 

( 

M.R !.ajendiim NiaIr, .. 

* 
Counsel for theApplicani. 

i 	•' 	 . • 	
. 
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I t 

. 	 The Director Genern 
ordarshn, 	ew Delhi. 	

. .espO 	ent. 	•. 

. 	

:. 	 By Mvocate Hr. George Jose, ASC ? 

• 	 JIH 	1 	 996, 	the 	Tr I Wi ir'l 	' 

The appi Icat ions havLiig heard on 9.12. 
on the same day delivered the folling 

OKDtI 
H 

P .V. VLI 	MAEJ 	, ALX.Ui1ISI1M lyEHU -1131-1  

Appi tcants 	in 	these 	twoappliCatiO9 
	were 	all  

feeder category of Junior 	time Scale 	(J1S for 
	short) 	posts 

the Jian Broadcasting (Programme) 	
Sèice. 	They 	submit that 

• 

...•. 

• 

• 	•1'• 	t 

they have ben considered against vacancies in the JI 
	aii 	re 

promoted 	on 	ad 	hoc 	basis 	to 	the 	JIS 	
on 	the 	b'sls 	of . thet r 

sentoritybieci 	ii 	jtiti ormifli, a contention 	htth 

4 9 accepted by the respordents in their reply siRtement. 

so, 	the 	Departmental 	
Proncot ton 	Committee 	considered 	thel I .  

icc 
promotion 	aid 	by 	A4 orders 	in OA 	1(Yi6/94 	(AG 	

in OA 	10G9/9'' 

certain 	officials 	uVre 	promoted 	to 	the 	
Programme 	Hanagenient 

cIre 	of 	the 	JIS 	of 	J1IKII an 	Rroadcnst t.icg 	( Programme) 	Service. 

Appitcants 	do 	not 	hid 	a 	place 	in 	the 	)ist 	thwgh 	sevel 'I 

persons w6o,  are junior to them as evideoced by A2 seniority 	
I ci 

have been promoted by A4 order. Consequent on such promotion 
cii 

certain juniors, 	appi I cant; have been rcericd by A5 otciers 	(Al 

in OA 1069/94). 	Applicants pray that M aid AS 
be (ashed " I 

that respoixieiits I & 
2 be directed to promote them Lu the JIS clii 

regu) ar 	basis 	I i-nm 	I. ht' 	d:'ic 	of 	the) r 	ad 	
hoc 	;n c,iiini ton 	i 	Ii 

consequential 	bei iel I is . 	It 	is 	subini tied 	that 	the 	ail I cant 

O.A. 	1669/94, 	has stoce retired from service. 
.• 	 I 

• 	 2. 	flespondents 	subint t 	that 	hit s 	is 	
a promotion 	I torn CrcYJf' n •1 

• 	 to the lest 	rank of Gronpt 	aid thai 	
the metIxi of 	promotti 'ci 

]V. 1,1/ 	by 	Departmental 	i'roniui 01 	Coinint I. ice 	ch:tt red 	by 	the 	tJI'SC 	I 
• 

I... 
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solely sejeulo,, aid tIcrefre Lite criteria for thtspromotion 

ere the DPC is heided by Lite UPSC is nlso selection 

3 	ihe sole Issue to be decided In thcse applications is 
4 1 

wiliether the proitiotiojis to Lite post of JIS are to be by promotii t 

'selectin,, or by jromotl ott on sentority - cum - fjt,tess basis • ¶ 	. 

• 	? 	L iherelevant rules are produced at A2 in OA 1069/94 	Rule 
F- 	7(2)(b) states as follows 	 / • 	

•l• 

'lhe remaining 507 of Lite vnca,ies in the Jumior Time 	 4 

Scale shall be filled by promotion of officers of feeder . 	 . 
',;•'#, 	 grades possesstt 	Lite minimum clu ,1 1 I fyi ng service 	. l 	

. 	spectftI in the alVropri ale column in SchMules IV aid 

vi ,  

: 	•. 	
' 	

. 

Schedule IV states:  Jpi: 	 . 	 • 

'Juntorfinie Scile 	50 by promotion l'ro'r,mm 	'i 

.:: 

:"• 

- 	
(3 .......- 	•. fl¼J,I VV l'rogrrnnnic- 0J:ttcer 	aid 50,/. by direct wItIi 3 years' .22O0-75-28yJ- 	recruitment in 	regular service EB-100-4000 

	

	accordance with . in the grade it 
sub rule 2 of 
rule 7.. 

Note: 	(1) 	For 	fxlrpose 	of 	promotion 	to 	the 	Junior 	Time 	Scale 
posts, 	eligibility, 	list 	of 	Programme 	ExecutivesFarm 	Radio , 

Officers and ExtensIofl Officers 	h 4 	 111 	be prepared on the btsis 
- of their date of appointrne,)t on regular basis in the pay scale 

of 	Rs. 	2000-3500 	subject 	to 	the 	corditlon 	that 	the 
inter-se-seniorityin 	their 	respective 	cadres 	shall 	be 
mat ntninecj . 	• 

4. 	WC 	flid 	that 	on 	a 	p1 iii) 	readtra , 	of 	Lite 	rules . aid 	the 
Schedule 	iv, 	there 	is 	rutliti 	to 	warrant 	lntrxIa,ctti 	of 	a 
procedure 	of 	prontot ton 	by se1ect ton 	for 	the ' SW. promotion 

component of JlS posts.. Neither lule 7(2)(b) rr the Schedule IV )' 	•i 	I  
)' 

j 	spaks 	of 	promotion 	by 	selection 	As 	far 	as 	J'IS 	posts 	are 

.1- - concerned, 	though 	ftid in Schedule IV for other posts there 

(I 

*- 	i• 

II 

a ,  
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-. 	•:: 	i& clear 	III('ii( (ciii ft 	vt I tic'r 	'rIiitit (('Ii by select, '(Iii (17 

by 	Hc'Iitu,l ty'eti:ip It liii ici 	'Ilie 	()111114 sLuii 	or ______ 	

:4.''•.; selection caiiiit be pre sumej to be ncctdeIttjjitj 

when Lite same (rase occurs 11.1 other paris of 1k' Schedul 

It is also to be tijcj lhnt'Uuje ?(6)(n)(1) siesks oftIt e  

pr'omotioii aid the field of prornotiotj has also been laid down.i 

Note,j reproduc<3 nLx,v. 	We filld , noLlitng in the gl 

Support the Corae,iLfo, 1  of the reij 	I & V that prornotloii 
to Lite JIS a 	Ii i;L II cc' 50, Co'iqxi 	• 	:"°n'ot (ci I quota has to 
be made by AdOI)LI11g,  Lite select iou j)rocc's. 

5.
I11 

the VICW we have taken, we hid It i)t lx)sstbl e to 	. 
SUstajyc the lmpi11111ed. orders A4 aid A5 lii (0.A. J6/94) aid Al 

and AG (In O.A. 1069/94). We accor(Ilrily, quash the orders A4 it 
 • 	

in O.A. 106/94 A I KJ AJ & AG In O.A. 1069/94 to the extei( II 

ø 
re)ate 	

t, 1k' ;ijipl lenuit; (ii ttuii 	:jjil lit1u,i:- 	
I; • 	 6. 	IL I-S Scoff 1r':!c tlw t'tpl y sl;lleuiieuit fit OA I O'i6/9/i that 

Willie Pivilig ad hoc pi oculot tuii 'pjl tcn,ii' ll:lVt bci: subjcct ('d I i . 

screeuttuig as a result of w1tcIi they have beeui 
Icxnd itt hot 

promotion to the JI post. in the 
y I'ew we have taken sI IEC II' 

selection process Is to be adopted for the 507i, proncot1p,,] quot: 

in the J]S, we declare that the appi tcauits are el Igi hi 
e to k 

prOmoti to tile J1S on rcgui ir basi5 against Lite 50 pronicitlouca) 

• 	
quota. RespoildeliLs 1 & 2 will pass appropriate orders in tht 

. 4 

regard wIthIfl t 	
months. Appi (catits will be entitled to Tecptv 

• 	all the benefits cois ue,,'
, to their promot.foil to the AS cadre 

(ri nccordai 	with the nlxlvc (I rectiouc. 

7. 	Appllc 	re all( 	as abe. No costs. 

1.1 ic' 91.11 )(cc'mt'r,  , 1996. 

	

• •.••. '. 	. 	' 
A.N. SJVAJW; 

	

'•: 	JUL)ICJA! J  llJll[R 

, v;s, 

	

:,' 	 )• 	\kmui 
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P.V. 
Al Ill. UI SI HAll vi: ii:Jllil)l 

CURl Uri•:u I RUE copy 
I u 96 Vail  

DeputT MA1111mr 

,-., 	- 11; 	J'.' •', 	/ 	/ 	Ii, 
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- 

Uo. 1501:3/1,91-I?.(A) 
• 	 , 	

e 	 (oVerfflr(f, cf Irtdia ' 	

tllriletrv 'cf tItir,ruitj 	% r  

flew Delhi, 	11.4. 197 
• 	 • • 

H In Oorrspljrtce with the lion bl 	iir1 Ai:n.tnjt.rtjve • Tribunal, 	Errki.i11, enc1i 	C'rcir dated 9. 12. 1990, in 0. A. 
No. 1046/94 and 1069/94, the Pre5icJent 15 pJ.eajer1 to cartce]. thisl t'iinitry 	Order No. 20/94-B(A) dated 1?.?. 1994 in so 

• .far as it relates to reversion of Shri K.A. 	fluraleedharan (Stlo, 17), 	Shri U.S. 	Iyer (5.t1o. 19) and Shrt C.P.R. 	j4air ,  • • 
1 .. • U IiO. ) 

.'J
t1 I, ) . 

• 2.. 	The President is further pleased to promote them ;iz. 5/Shri. K. A. 	Uuraleecjharaii, R. S. 	Iyer and C. PR. 	hair to 
to Junior Time Scale (Scale Us.2200-4000) of Programme 
Mariagenert Cadre of All lndia Radio of Indian Broadcast,lrig 

• (Pc'graiorrje) Service on regular Lai n w. e. f. 	1th Ju]y, 19 9.4. * 	

.. 3. 	All the ab.ve three off lcer.s would be entitled ir 
roeive all the b ~-hfit5 coliieqoent to their promotion to the Junior Time Scale cn regu1r ba1s. 

..• . 

(S. D. KUtIAR .1 
DV(JTY SlCLhEtAry TO TIlE (OVT. Off It4llIA 

ELE. NO. 33016 

Copy to:•- 

DG; AIR {6hrl S. K. Kapoor, DG}. 
'D(: Dor.'rdarshan Dr. F.K. Seth, PD(F&T)T 
The P&AO {IRLAJ, [fin, of I&B. AGCR Building, flew Delhi. 

I5 tr,113[*j/FFS to SecreLary/pS to AS(B)/PS t.o AS&'A/J5(B)/ DS(BA), Mint, of I&}3. 
Vjj1&nce Section, U/o, IB/DC: AIR. 
The officers corLcerIteel through DG: AIH. 
Personal files of the officers conoerned. 

3. Guard file. 
. i 6pare coplee - 5. 
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IN THE SUPREME COURT OF iNDIA 	 • 

A 
" 	 CIVIL APPELLATE JURISDiCTION  

Lea 	Petttipn kC1vil) to21741 91 19$J 

Union of India & OtherG 	 .Petitloners 

Versue 

Shri Chstan S. Naik 	 ..Recpondont 

- WITH 

.L. j'(C) No 14 ' 2 21 IM .It 1; No, 819 

ORDER 	 .. 

• 	These 	two 	special 	leave 	petitions 	have 	been 

preferred 	against 	the 	.judrnent.c 	of 	ths 	Cip 

•Adrninistrative TribunLll(Karnataka Bench) 	ip O.A. No.1221 
of 	1994 and O.A. No.1904 of 	1996dat,d 	25.2.1997. 	The 

Transferred 	Ca8e reItes to Writ Petition No. 	6320 	of 
•0 

1997(Hadras High Court) whorein the judgint of the Full 

Bench 	of 	the 	Central 	AdministrativQ 	trlbunal(Hadree 

Bench) 	in 	CA 	No.960 of 1994 dated 	3.8.1997 	and 	the 

consequential ordor dated 3.6.1997 are 	In question. 	The 

Karnataka 	Bench allowed the OA& following the 	decllr.: 

of the Ernakulam Bench in OA No.1046 of 1,994 and 1069 of 

1994 	dated 9.12.1996. 	It has heldthat the 	50% 	quota 

• 	.. 

 

fot 	promotion 	to the post of Junior 	Time 	Scale 	(fó1 
short 	'JTS') 	In 	the 	Indian 	Broadcaat1ng(progrej) 

:1 

e 



--I 

• 	 rvice (hereinafter called the '1BPS') has to be filled 

• 	 S 	 S  

pot by o1pction but by 	i.Qflt.X'. On  the otherti4—...,, 

the •Jaipur.Bench in OA No.344 of 1995 dated 31.7.1996 

f 	 - 	 • 	 S.  

has.'.held that' the promcti on to the po8t of JIS Is to be 

S  

made by 1 e1tion'. The Full Bench of the Central 

AdmlnistratlVeTribUflal(Madras Bench) has accepted the 

vle4' Of the Jaipur Bench that the 50% Quota by promotion 

to the posts of JTS are to be filled by 'selection' and 

not'senIority. The Full Bench has not accepted the view 

r 
of the Karnataka Bench and the Ernaku lam Bench. 	The 

• 	special leave pQtltiOfl8 from Karnataka are by the Unfon 

I' 
of India while In the TransferredCaae the petitroner is 

• 	questioning the correctflOée of the decision of the FUll 

Bench of the Trthur.l(Hadrafl Bench). 

We i()(a) of the 113PS ruleG, 1990 prescribes 

• • • •thst 50% of JTS pocte aro to be tilled by direct 

recruitment and Rule 7(2)(b) clearly states that the 

remaining 50% shall be filled\bY 'oromotlon'. 	as 

• specified In Schedule 1-V and Schedule V. Ruse 7(3) 

again says that notwithstanding anything In rule  

all vacancies in JTS shall be filled by promotion for a 

period of 2 years from the date of cofrrw1CemSflt of the 

Rulon(from 5.11.1990). By amendment dated 7.4.1994, the 

period 	Is amended as 4 years from the date of 

conxnencement of the principal Rules. SchedUle tv and 

Schedule V respectively deal with poetS in the Pro9ra1m)e 

Hanagement and Programme Production winga. In each wlng • 

I, 	 2 

S.. 	•E 

I. 	

' 

W. 

ri 
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- 	 flLJt 

we have the JTS poets at serial No.5 and crtain other 
I ;  

h'gher poets at serial 	1 to 4 	Wa ehall refer to NoG  

the posts at serial p4og. 3,4 1 5 In these two wings i.e. 

Schedule IV and V for the present purpose. In regard to 

the higher posts at serial No 3 in SchadUle IV as well 

as Schedule V, - i.e. the Nanagement and Progras*te wing 

posts in JTS - the recruitment is by 'e1ectiQfl'. In 

regard to the posts at aerial No.4, below serial No.3, 

it is by 'promotion - cu -fitn' and in regard to JTS 

posts in question at serial No.5, 1... beloW aerial 

• 	 No.4, the recruitment is 50% by direct rocruit.flt and 

remaining 50% byçi9t19n. 

• 	 Ona pa1n interpretation of the worU 	proot1ofl' 

.occuring in rule 7(2) In regard to 50 and the 	or 

promotiofl at aerIal P408.3,4 and 5 of Schedule : 
and  

,&chedule. .V, It Jr. clear that for the 50% iTS poeta at 

aerial P40.6, the appointment is by 'promotion' while .for 

appointment to the post at aerial Nos.3, it.is 
 by 

• 	 •• 	'selection' and for appointment to posts at. serial 

	

• 	It 	is by 'promot1oncuf1tfl868'. 
	Thus 	for 	thó 

• 	appointment at these three levels, the rule-maløng 

• 	authority has used different and distinct word$b 

'selection', 'prootioncufitfl568' and 'promoion' and. 

• 	 that indicates that the word 'promotion' at eer1t tIQ.5. 

	

• 	for JTS posts is not to be given the same meening as 

'selection' at serial No.3., In other words, fbr 

appointment to posts In JTS at serial No.5, no oletOr 

by assessment of comparative merit i s  cnt_o.mplat. 

3 
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b1- 

2!, 

I .  

either In the Rube or ir SChdU10 IV and 8chedUbS V. 

The .FUfl Bench at Hadras and the Jalpur Bench have 

/• 

rolled upon the Note 2 below Schedule IV and SchedUO V. 

to hold that even for JTS potG At serial No.6, 

•. appointment is by 'selectiOn'. It is no doubt true that 

Note 2 uses the words 'fiald of selection' but that, in 

our opinion, is meant for the purpose of considering the 

• 'optiofls to be exercised by those in the feeder 

category - choice is to 'opt' for being allocated to thill  

Management cr the Prograne wings of JTS poat5 - but t;h'i 

'selection' 	process under Note 2 Is 	
limited 	L 

considering the suitability of those in the feeder 

'category to bo aflpct.ed either to the 'ProgratrWDe wing' 

or to the 'Production Wing', as the case may be, eiiofl9 

the JTS posts. The OPC's role Is, thus, Ilmlted to the 

ocjlct1on of the promota6 for eltflcr of these t)o 

Wings. 	That Note, in our view, has no b.aring on 
the 

muaning of the words 'promotion' in Rule 1(2) or on 

words 'promotion' at serIal No.5 in Schedule IV and Y. 

Keeping in view the rebevantflU1e8, we, thus, find 

the  ' that the view taken by the Ernakulam Bench is 

correct viw In the seflBe that the method of promotlOfl 

to JTS post3 is1on the basis of promotion by aenio?ltYi 
• 	 • 	 I. 

• subject to finding out the fitness of the candidata for 
--- 	-. 	--- 	..-.- 	--- 

the Programme wing or the Production wing, through the 
-. 	'-'---'-.-..- -- 

DPC. 	The Karnataka Bench 1 , therefore, rightly followed 

, the Ernakulasn Bench decision. We, therefore, do' not 'sea 

4 

0 

T. 
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L1 (5.) 

t 

- 

a n y reason to interfere in the two Special leave 

petitionS 	As a consequence, the Full bench vlen of the 

• 	
••• 

Madras Tribunal In OA No 1221 of 1994 cannot be said tc 

be laying down the correct law .  

As a result, the special leave petitions No 21741 

'0 	 •' 	

S 	 .••,• 

•.: 	
4 of 	1997 and 1452 of 1998 are dismissed. 	in so far 

	 '0 

0 	

0 

'the ,Transferred Case No 8/99 is concerned, f o r th' 

• 	 ,reasons given above, we allow the writ petition N.32) 
• 	 0 

0 	
•'of 1997(MadraS High Court) and set aside the orier of 

•• . the Full Bench of'the Madras Tribunal in OA No.60 of 
• 	

0 

0 	 0 	1994 dated 3.6.1997 and other cosquPnt1a1 r,r(r&. 	
(A 

0 	
0 	Nc.9€0 cf 	Cntral Administrative Tribunal, Madras) 

• 	• 	-stands allowed. There will be no order as to co&tS i 

• 

the Transferred case. 
..A1411 • 

0 	

:,: 	 0 0 
	

0 	 • 	
0 	

0 	 - 

S 	 S  

0 	

/ 

• 	 0 

'New Delhi; 
July 	30, 1999. 
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S.No. Name 	. 

S/Shit-L ,•, 

 A.K.8.t.a.4 
 A.N,T.1jjojt.J . 	••• 	 'I,., 	

•.•e i 

03 A. N. Sc..hoo ' 
 H. C. Gupta . 	 ;:; : 	 Y .: 	•. 

 S. K. Shan . 	:.. 	
••.'•: 

 H.C.Sa,UaJLa . 	 I 
•: 

07 A. K. ChoJvtabo-t.ty 
* 

08. P8KeeL 	.... .. • 	. 	.... . 	.. 	
•. 

09 A Ja.gannath 
10 Srnt, 	N.J Amma_C ¶ 	' 
11 S. K. M-L-t-'ta. 
12 Smt V. S. L..Lng-ouit I  
f3 Sm-t 	V. C. Jo-.h- . 	.1 

 Smt. 	t4.S.Ve.-.ocj2 'J;•. 	 ri 
 S. S. H-t'tema...th • 	., 	. 

 S.N.Ja2rt 
 Sm.t. 	P.Veda.t.'a...t.-L 

. P,.N.tt.hia. • 

• 
	

19.. A.C.Mctjh.. 
 13,,K.Shu.hZa . 
 Sm.t. 	N.Sa4lwdct-LrL 
 V.IJ.Subiw.majvLoji. 
 •K.t1a.geeh 
 S.K.Kauhzx2 
 Kwii. 	P'tom-U.a Rao . 
 L.C.&tjpa2 
 C. 4tvtugaitandiin 

S.  
 R.D.Pivtoh-Lt ;J 1  
 P.K.SiwJzLa . 
 

32 
V. GangL Re.ddy 
S. P. MaJw.Jan 

. 

4r 

• CuldV . 	. 

• . 	. 	. 	I  •. 

• J 
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H 	 7 . , 	 2 
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1' • 	
0 3201315198-5(A 	 '0 

1/.. . ., •': 	 7W.fl-t oj Tndta 	'. 
l3'tóica..4tL1tg, 

Sec.t-LorL 
. 	

. 	.1 

Ntw Ve2h-L, 
24.12.98 

.O'td't ,No. 18198T8(A) 	.. 	. 

The P4Q..Ô2CLQJJA 6: p.PeIL.QJi to p4omote, ptvteJy on a4-hoc. 
ba.4.I..6, the 6 oUow-Lng  o66 -Ln the P'L 0 g'tainme t"1(LIta.9 meit-t 
C04.'E.e o6 AU Ind2a Ra.d2o .th  JwvLo't T.Lme. Sc-aLe o6 IncWut 

too4ca..t2.ng (P.'togit.xmme.) Se-'w.Lce. to the Sn...Lon. T-Line. ScaLe 
o( the ..wne Ca.dite cxnxL Se.itv-.ce 6o.'t. a. pe..t4..od o3 one yea.,L 

t.12L the 4e.9U2ait ..Lncwnben-t-o become.. a.va2&.bLe., wh.Lc.heve-'t. 
.L.o e.a.it..Ue.it, w-L.th e44ect .lytom the daLe they aiine cha4ge 
o6 the po4t,6 and unL42 -u.the.ii. o.tde: 
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S 
•.•  A.N.VV7WZh 

L  S..tt 

 L.Ch. 	So 

 R. 
 R.RPG2aJQ- 

 
G.V.Tholtat 
K. A. 

•  . 

 R.8.Mt'.dh. 

 R.8.L.t.1athLL'L 

 

 E3.N.PaJtdYC 

 A.K.Na.9th 

i. K. 

 J.B.CbOY 

 B.C.PCJUA1c1't 

50 K.N.YV 

 P. K. 
 Sm.t. 	S. 	(4.L.ohA4 

 S.K.Sen9upta  It  

 GuhcL  

 0. 	N.La..zL 

 
 GoeO- 

58. 
59 An.-2 KW??OA. Run •: 
60. 

• 	 61. 

B.N.GLLP.'J. 
Smt. 	ShobhcL M.L.t'UL 

62 Sm.t 	Sa.dti!W. 8h.a,t.t 
:' 

 M. Vau4Q1c. 
•  H 

 • 	 A.L.POU- 	 • .•. ;: 
 Smt. 	T.VhQfldP 	. • 

0 	 •0 

 P.C.Dct- 

 14.N.RoY 

•  • 	 Srn.t. 	P.tabhfl. So&tflJVL 

7 00 .  Suit. 	Rc.v). 

 Srn. 	N. 	N&zo 

 O.C.KCh-'-- 

 8.O.L.SV- 
•  J•K.JO41 

 
 M.H.KhIJJl 

 . A. A. Am4aAL 
0 

  A.Z. FaflO- 0 

H 
 P.K.Rc.V4-'- 

 • 	
I)cLntC. 

$ 	 4  

 K.RctJaJt 

 RaJe_61 RQ4d1 

 A..(4W 

5. K. 

 

• 86. S. C. tIwthUJt • • 

I 
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S.No. 	Name 

 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 

105, 
 
 
 

 

Pa.iuju RaJt9a. Rcto 
Smt. C.S.Kwixjxjcjj 
S . K. Va..o 
N. C. NcnttJtyj 
R.P.SGJUL 
I.P. S'tJjna. 
D.'t. U.N.,RwLjj,. 
l<waJ.. Shajmi 
K. Sub'tocjy 
V. 
A.K.Mand at  
Pit. 
Rcw.L ShtinJaa 
V. S. l<awaLa. 
R.S.Ratonta  
N. t1u.tugin 
Gau.tc.ji7 SerL Gup-tc. 
S. ChJitcLb0i.ty 
MoJvi,od t(IWJt 
C. Vtjaya Kithait 
Sm-t. Gee.tct MaJwjn 
C. LcbcJa9LJ9a 
T.t4.Red4y 

I s 

t I 
 

-i 

¶4 . ,.  

The Po4t4n9 0tdQ4.6 0 4 the a.b a tie .P.-1_teCL °6 4-.c.e-.t w42 be. 	6ueLj 
b y the ViAectOAate Genea2 A-P.Z IncL-& Ra.do. 

The appotntment o4 .thee 0 64tce-t-6 -Lrt the Sen2oit TLnie S c2e 941de w2 be on ad - hoc. b a--o atd -Lt 4.'U no-t corL4e4. oit .thejn any 't.L91vt O't p-t.Lv.l2ge. 6o't con nuetjoit appo 	men.t .Z.pt -thzt 9-'uLde. 

The..e 04ce 	w.L.0 .-M.aptd awtomatcty tee..'t.t4 -to .tt  paAent qtade te. , JUflO/L TJJ77e Scate 04 IS(P)S a6telt  compeon 04. pe.Lod o one. ye,t wtth e64ect 4'tom the do...te. 04 .the.4. So.LiLthg -Ltt the po-o.t. 

The aPpotntment 06 S/Sn 	 (S.No.39) a.nd C.P.R.N(JJ (S.No.44) -L 
oubjecJ -to .tPte owtcome o4 SLP o 4 IntjJ 	V.a. C. S. Na.2k & oi.ho) and T-tan..44 et Pe.tJ_t.Lo 	(Un..Lon. 04 IncLth. V.a. Srn-t. Lwtho. RaJu.) pe.nd.Ln9 

bejSoite the Hopt'be. Sup'tejiie Cout. 
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( A.oflok Kwm.t 
Uttdit Sec e-tay -to the Got. 06 Inztth. 

- 	Te2 # 3384754 
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VG:AIR ( V. O.P.  KeJdAtwat l.  

.pG:AIR ( Siw.. K.C. I(ho4..ar 

The P&AO(IRLA)a t1-th. 04 I&8, ,GCR8U.Ajd..Ltg, t1QW 

DeJJvL. 	 . o A 
The P6 4eflt, PJt094W1 	St4146 40c it..J.0it 	AIR 

,t 
	- 

& Dool jhaJt, A?.a6hWCJ- 	
Nei...' 	-'--• 

The pQ-'t4Ofl 	
.tjvtough pG:AIR. 

PS 0 IMIPS -to tiSI8/PPS 
.to Se eta..'tY/PP 	o A.S./ 

H-Lrt. o4 I&8. 	
. 

V2.9U.ZLflce SectLOtt, tUrt. 06 I&S/DG:AIR. 
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•acthod basis. Contrary to expectations, (lie aI,plieait('s itaine htiled to Ibid place in the said 

• 1isLrcby, the ap)licant stood reveited to the c:iclie of l'rogranniie Executive. 

Aggricvcd by this. the applicant approached this Flonourabic tribunal in OA 1046/94. OA 

1046/94 was disposed ol 1r1  order dated 9.12. 1996 declaring that this applicant is eligible to 

be. promoted to the Juiiioi' 'lisiie Scale category on a icgular basis and directing the 

respondents therein to pass appi opliale oi(lelS in that regard within 2 mouths. A true COPY 

of the order dated 9.12.1996 in OA 1046/94 on the file of this Ilonourable Central 

Administrative i'iibunal. Etnakulain bench is 1ioduced herewith and marked as Anutexure 

In coniplianec with Anncxwc A2 oidcr, the 1' respondent issued odcr No. 28/97-B (A), 

dated 11.4.1997 cancelling its earlier ordcr dacd 18.7.1994 in so Iu' it iclated to the 

I'CVCI'SiOii 01 the applicant hici CIII. He was further ordered to be promoted to the Junior 1ime 

Scale of Pi'ogm'oinimuc Mauiagenient cadre of the All India Radio on icguiai' basis with cI1ct 

from 18.7.1994. A hue copy of the ut der No. 28/97-13 (A), (lafed 11.4. 1997 issued by the 1' 

respondent is produced herewith and marked as Aitnuxtire A3. 

S. In (lie meau(vliihe, a hull bench of (lie Madras hieiich of the I louiourable Tribunal took a 

view contradictory to that taken by this lionourable 1'iibunal in O.A No: 1046/1994, while 

the Kaniataka bench l'ollowed the same. When it was apprchuendcd that the respondents 

intended to extend the applicability of the said decision of the Midras bench to (lie 

applicant herein also, O.A No: 821/1 997 was tiled playing for a declaration that the siine 

would not be binding uipoti hut,. The said O.A was al1oed. lii this background, the 

respondent Department alproaehett  the I lonout able Supieme Couit in SL1' No. 21747/97 

againSt the orders a!' the karnataka and Madras benches. The Kainalaka bench had 

lohlowed Anncxui'e A2 decision of the Eniakulain tieuicli in OA 1046/94 and OA 1069/94, 

1 he I loutourable Supu'enic CouuI iii decid ii ug I lie s;i RI SI .1' tipined that I lie view taken by (lie 

Eniakulam bench in OA 1064/99 and (.)A 1069/94'is the con'ect %icw in the sense that the 

method of promotion to Junior Time Scale is out the basis of seniority subjcct to IInding out 

Ike fitness of the candidates for the Pm ogianune wing oi' the Pi oduclion wing, tlu'ough the 

DPC. The SUI was tfcrcby dismissed by judgenient dated 30.7. 1999 of (lie Iloiiowablc 

Supi'eine Court. A true copy of (lie judgenietit dated 30.7.1 999 iii SLP No. 21 747/97, of the 

1-lonourable Supu'eiiie ('o,tiit is puoduiced liet ewiili and niaiked as ,\lullexiure A4. 

6. Al this juncture, it is brought to (lie iiot ice oh' (ii is I Ionouuable 'hihunal that the 11 

resI)o,IdelIl y  ti0er dated 21.12.1998 had 1iiuuiolcd (lie applicant lieiciti on adluoc basis to 

the Senior i'hue Scale of the l'mogiainuiie N l:uuiagcuueuit cadu c (if the ALR. The said 

Pi'oIuu)tions were Ilowevel' ellected ptiou' to Aiiuiexut e i4 .judgeineiit of the I honour able 

0 
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A. A ~ 
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	 . 	:iIII7 
Suptin Coui I A Ii uc copY ui ilic ut dci 

No I /9 I 1(A). d.itcd 2112 1998 issucd by thc 

l tcspOndC is 1 0ducd ht w 1th d in ii kcd iS 

7.1 1  In putOftC impiel cola lion uI ,\iiiiCttIC A4 .IuddUW1 of the 
tfl urabic SuprCC Ci,tI,  

the l tcspondcltt has jSuC(l Anhlc\tItc Al outu to the cttcct that in the light of AnnC'° 

	

A4 judgctfldhlt adhoc 
appomlmc%lt of the .1pp11C8111 and celtalil otheis to the Senior time 	r 

saIe, as cvideiiced by NutcUIc A5, are tenuhlate He was 
further 1verted to the ' 

SUSI1' post of 1roaflUltC ExecutiVe 	
p1oganufle afl3gC1Thtt cadre of Ali dia 

J. 

RadiO tiofli the 3ttitioi lime Scale. As per the samC order, ho. was then prontoted to the 

3uO 'iini Scale in. the Pr tanun 	1'g1" cadic and allocated 
to the DordarShtan. 

lis ftuThCr grievafl 	is that out ot the 5 	in the list of Junior 
'fnC Scaic 

prograiUfl 	
il1age1ncflt cte of Dootda15l', 	

of Ws juniotS tverc prombtcd to the 

: 
Senior Time Scale, 	

his 5ejtitY. 

A. 1h applicant suhifltS that by AnnCXtIt'c A2 oider in .A No: 1046/1994, ttti Hoiioivah% 

• 

	

	,TiibUitat had dectaled that he apphieiflt is eligible to be promoted to the Junior Thic cal'. 

eatcgotY on regular basis. The ritI which accrued upon Idni Uuant, to ilüs order Iiw 

nOW becit takeit away by 
the 1espondctits with the issUallec oi the hnl)U1 oder. 

B 

the floucnhlat)IC SupiCiliC coul'. 

C. A careful jcadüig of iuc1 A4 judgefl1Ct would 
go on to show that tc IIJilOur 

SUL)1eI1C Court has held Altitexute A2 decisi0fl ol 
this I ioiiouiah 	liihufl'0 1046' 

tiled by th is applicant to be itCCt. 'IhetebY AnfleXt1C 
A3 oidei dated 11.4. 199 issued 

thc 1 1cspondCUt in C()llPtI CC with 
AnnCXUIC A2 order, regularlY p

rom0tiU th' 

applicalits to the Junior linte 
Scale witl cileCt hum i.8.1994 is also 

AImilexute Al otde to the exIdul it ICVCIIS the apphicatt to the cattle of PLOUnm 

Executive is illegal und ut ustiiiah1(. lhoU' ,\imimCxWc Al ordet' is I53ued t pulpc I 

jinplelt1CI0fl of AitIWtU 	A4 judgell1Ct 
of the I 1000111 able Supic1ite 

CoUI it , 

totally aainMl 
the spirit of the 

said udgdIfld1lt. 	
I 

AnfleXure Al is highly illegal and contrarY to the spirit of the AnnCXUtC IV JUU 	 - 

...... 

	

D. ihe applicaltt lutihel' sub omits 
that his ahloeatiOU to the Junior hub 

scaic 	• . 

' 	mnageIbtC 	cadre oU j) idatSiU11 is also illegal. As per An1iC' 	A3 niilct 

11.4.1997. the apptietltl s as ahloe:ited to the All India Radio 	
tta gefltC0t Iltout 

a p1ilica1 	had immade an 	)tli 
m lot aflucat ion to the 

1)001 darstialt in 1992 I  

acCCt)tC(t uyi' eted upon. Ott (lie other hand. (tie appi iitt was iclUdC1 in this c 

ol .luuior 'lime Scale ott icetS ti the hana.I!CtmlCfh cadre of MI India Radio. 

stood allocated o ,\ll india l&:uhio. All his promOliOflS WeiC maintatnt in All 11 

IN 



r r 	- 

I 	

I 

V 

41 1, 

C 41C 11 ttstf. M 	RU 7 (6) 
(d) ot th lodi tt 

1990 t 
ttu tiott tuade to 

a adtC shalt be jCVO 	
Ileflee the uIloCatiOtl of the 

• 	

app" to The Do'°' whelt he had .atredY heel' attoC8t 
	

o the All liid3 Ra(liO 	
V 

s iflcg 

E. had the' 
 app cant beet' pi.onotcd in the AU jndia 1diO 

	

hi seniOrUY
It 

would 
liaVC beeti maul med at a utucil hit1 

05ui1ott as 	
ii 	spU 

po51tO 	t umeur 
AS otdet. h1Ctt' a realt0caui0n to the 0oorda1st 

	
t s subtntt 

was 1d1tY unwat.iatt. 

• 	
F. Even in case the attClflP. 	

C8t1Ol tO I)o rdal1tt i sustatt 	
the pptiCattt Is et1 

to be pEoni()tcd in 1ei 	to td jtfli()' 	
n the I )OOl.dstl eadr namelY 

Shui ILO. 

Shaflkr RaO & SWI. tl.S. CltaUl1%. 
	,\1 hicat is :tgV 	

by the 
11011  untttlg of 

pioiOtlOt% itte Senior 't'iItC Scale. 1he 
8 1)hicatL s at St. 	

u the list of ptO1"° 	
to the 

	

Man8t" Cadre of I)OOtttMh1 	
(iTS) (page 3 of 	

1UtC At). ht is 

Frograillille 

suhnitt 	
that as per the t&tite setti tity-Cunh titlCS is the only tItCtj0fl for 

	
to 

• 	the Senior 'lime Scale. MmCXUIe 
A5 (pag 3) \VOI 

shoW that this appti1 	
thC senior 

møt in the ategOlY of 31$ as his date of 
joi1hfl1 the Said c tcg01Y is prior to those of St. 

08• 1,2, and 5. 1SP1 
0f this. as pet' AIt' Al, St 

	
2- Slui .G. Shufilkar laO 

& Slul. D.S. CttauW" ate ptonoted to the Seniot Tin'C Scale (page 4 of 

	
Al). 

IÜ5 The at)ptth1hi sUbfl 	

is hiihlY illegal and atbitttY and %tcne viot 
	of MliCles 14 

and 16 of the Cofl4iitUui0 of lndia 

,1 

0. It is sublhlittt fitt8hlY that ,\iiteXUtC Al 
otdct is totalY 	

vii'ratttcd to the extC it rebteS 

to this appt3flt. ills pI'onh°' 
to the Senior 1iine Scale cadre, as per 

	
order, 

ought to be upheld. Ills t'evet'S°' to the cae of iwOr ,Ihne Scaic as 

CV1dCUC by 

Al 
is ttightY illegal, ut just iabW and very much agMn the spt of 

MC*Urt) 

A4 jutgCl1dtt of the 5uptetnC Couli. 

,

i. n effcCt it can be said that the icSt)Ot(tC1tt5 
haVC 

150b e yCd the dilCCti0t of the 
110110 abt 

I  SUprCIU CWII'L 85 WCII 	th1S 1 ,0  nOt11' 	t'ribtU1 	
ciihi the issuance of jtt1tC 

Al 

it 

I   tillS 
'ørdet Ut)Ut 	in 

 

() ott 	Stith1l 

• 	

;:: 	
I 	 • 

Illy  

petitiO or 
 SUtt, 1c9a1ttth the Ut(tCF in respect ol hid the a )hicat0l% is made. 

bcWtC any 

	

OUtt 01 any ottei aUItU)F 1 t y OF iII' 	
bellell 	thiS 'I tihU11 	1101 aIfl SUCh fl1)%)hiChtt0fl Wth 

petition ot stut is peIulWt helore 	ol  them. 



So'uJ1 

l.a vluv of the 1008 meiitioncd hi pU a 4 and 5 above the appikuni piay for the Ibilowbig ,rcIieI(s) 
r 	 I  

I 	to qua'h Annxui c Al to tile (..'(iLilt it rcvcrI titu iippliciitit ironi thu Sonlor 
1 into scale & lunlcn I hue Sc tic ol Piogiatnine Mitiagcmcnt cadic of All Lndja 

Radio and 	 tr 

Ii 	I U (1cclare tli ii tlic applicant IS dIIiIilL(l to C(flhtIlIUC lit the PlOgi IIilIfl( 
• 

N latiagettietif cadie of All hidia U aiim 	with nil consetituenilitt bcnelits •'iiid toe 

(hOOd the ieSi ) un(letiI to retain (lie applicant in the Senior Time Scahi of 
I 

l'iogiaiiuue Niatiagenient cadre ul All India Radio. 

Grant such oilier reliefs as may be l)Iayccl for and the Couil may doom lit to 

Iii, and 

iv. 	Graiti the cost of. ,  Illis Oiigitil Application. 	 - 

2 INTERIM ORDER IF AN\ IR:\VE0 FOR: 

Pending the tonal deeisiuii ol tue .•ipIica1i.ti it 	.iIiiihi;tjot •. 	iu 	I tin, FiJi... k. ooilel:• 

I a btay Uit.. itu 51011 (ml tilL opplit.. uit pitt su omit to Ajitit. iii c Al (it du 

10 Not APIA( \ItI I 

11 PAtti ICtil MtS () V tIll PoN I 'U Un 1.11 k Ih UL H (1U1'lIi j I IUH Ij[ 	 , 

No Of ih. Inditii Postal ( )idu 

Date.of Issue of the Postal Otdcr: 	 . .., 

N.niue of issuing Post OI1ILL 	 I bgh Lourl P 0 L K..M 

l'ost 0111cc at which l)ayat)le 	: 	 I 1.P.0., Ernakulani 

12. i.,isr or I':NcLosuiu:s: 

• 1. Annexure-Al 

,,2. \/akkalath. 

Envelops with Ackuowledgeincni Cards. 

l'osial order fin' Us. 50/- 	. 

IN VEItlFl('A'I'iON - 	c- 
• 	,/c 

I, C.P.R. Nab. Sb. Putushotliaman Naim, aged 52 ycais, L)cputy Director (STS) Doord nNhaI 

kendra, S'iiilioiip, (on lea ye) ,eidiii at Kaila. (lictoot, ii khw., do heieby verily titiut tho 

Contents Itotit pain I to 12 are true lo the best of my pet sonal knowkdge and belief and Ihut I 

have not suppressed any iiatctiai Ftcts. 

• 	Plce: Ernakninmn,  
• 	 /-'...4 /) 	J.,. 

J 	: 	-9.200t) )ate 0t.  ( 	- 

• 	• 	 " - 	C.P 	N.tir, 
• 	 ppiicant. 

i\ l..l.. ltj citol i•aii lLtii, 
( ipu usvl to i (lie A pplicntlL 

9 

V. 
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No 320i.3/3/2000B(A)V01 II 	, 
1 çtt 	 I

4. 	• 

. 	' 	 Governjncn t of India 

Miisiry of Information and Broadcasting 

4 	
II 

NeJ 
the.25th,,'AuySt 

, 	
- 	

I 	 t 	
I 

-' 	
Order No 20/2000-B(A) 	 i 

0 	 . 	 •• 

In pusuce of Judgement dated the 
30Ik  July, 1999 delis e ,'ed I aIi 

Hon'ble Supreme 
Court of India in SLP © No. 21747 of 19971 5. 

No.1452 and IC No.8/99 in the matter of Union of India and 	l 

othcrs and judgement dated Ihe 17th November, 1998 delivci':;b 

• 	Hon'ble High Court of Delhi at New Delhi in SWP No.2119/981k' IFue ii' 

of Union of India Vs. S.P. JoJn, the President Is pleased toterrnl itteFI 

• 	
: 

hoc appoirihuent of Ihe toliowing officers in Programme Mana9.rn;n1 

of AIR in Senior Time Scale of Indian Broadcatlng (Progromsne).3.1 

• 	.' 

with immediate effe.ci:  

. 

-- ------------------------------------ 
5.No. 	Name 

----------------------------------------------- 

• 	 01. 	Shil Shri V.K.Banerji 

02. 	5hri Smt. C.5.Kumud ulI , 
• W. 	ShH 5.K.ba 

04. 	Shri l.).C.Nai'asimhucharyoiu 

03. 	Shri R.P.Sohu • 

• 
/ 	• 	06. 	Shri I.P.Sriniali 

• Dr.U.N.foino 
• 	 . 	. Shri Kcr,ol Sharnia 

-' 	09. 	Shri K.Subranianiari 

10, 	Shri V.Srinivuatu 

5hri A.K.MwdcI 

Dr. S.K.Sinha 
5111-i Ravi 5110nkou 
5hri D.L.Kawulio 
5hri 1L5.1citoriio 

•Shri NLA'ut'.iyoii 

17, 	ihi Gji't III 	 Gupta 

51111 .5.C41(2krcboriy 

19. 	5lri MchIoed Khon 
hri K./i 	iIirJIicrc'i 

..721. 	3hri C.P P J'kij 

in 
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itt) 
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A.A
2

The Prcgde,it 	
IurtJi 	pIc 	to 	

foIoWJflff si 
the, SUbsfar,t,at, 	

o Pt 091 at7 	EcCUtIVe 
and Qthe eu 

COIC
ft All 1,d,0 ad10 

and 	
arshoo from  Junjo 	me 

NV  

Broadc51119 (Prog1 
O) 

Service with Jtlltnedtate 
effet1 

Nallie  

 

ca d 

 

stilt 

 

------------------------------------------------------ 

5 ('Jo 	

I 

01 
 

r C 

; 	
1 

---------------------------------------------

--------------- 

5h,tfhtdcn 
 

Vt 
04, 	S 	 ' 
'5 	Shri 	

()1CJ,11J 
'aChu, 'yoiu 	 ' 

Ic 	 I P .bi St11I 
a.

;
0'7 '  
08- 	511ri 

UN PcIIgJ 

• •• 	
r)r 	 Ctiij<,I 	..J tcfl 'ni ) 	 . 	"7. 	Sh ,'i 	

.5 

. 	 I..#1 II'fJf jg , 1 	 ' 

fl , tu 	t 	
11 	

V 	WI 

12 	
ri 	MQ,JJ 	 - 

r 54Stnh 	 - - -- - 13, 	
Shrj Ravi ci 	. 

I
I . . . 

I  

'• .Sh1'j t L.Kaswalia  
• 	 P.5 Pat 

16, 	51111  
17 

Se 18. 	 r, Gupta 	 .. 	 •.,•. 	. 

19 	S.Cha1iob0,1 	 • • 

•) 	20 	
.Shri M01117100d I(ha,, 	 •.' 	 ' 

" 	4 MU -.' 21, 	; f'QIidhcjr an  

Sntt. 
Shrj C.YNavani 
Shrj Jana,'d0n P 
Shrj N. k. ijt,.0 

JO  

I 
4 

• 	: 

5. 

3/- 

e 



p 1 

•L 	 .- 	
. 

- 

The President 	is 	pleased 	to 	promote the, following 	Prograime 

:• 	'' '" 	li' 
E<ecutives to the Junior Time 5cale of Indi Broodcalng (Progromne) 

- Service on regular bask with effect from the dates Indicated ogoInt $itI 

5.No. NGmC bate 

Prooramme Manacement Cadre of All I'ndio Radio 

 5hri P.N.Maduskor" . 16.06.93 

 5hri 	K.B.De.oi \ 	11.06.93 

 Shri D.5.Virncl 15.06.93 

•  5hri C...Noik 	 / . 	19.06.93 

•  Shri T,K.Pawol 17.07.93 

 , 5hrl E.L.Narayona 16.06.93 

07, Shri V.F\tProsd 18.07.93 

 Shri M.P.Soh 30.06.93 

 5hrI B.P.Kureel 26.06.93 

 5hri B.5.5owai 17.06.93 

 Shri M.5.5ivaprasad 30.06.93 

 Smt. Lathe Roju 11.06.93 

 *S m t. Vijayc Sadhu 27.09.93 

 *5 m t. N.K.Ehodap 19.06.93 

 .Shri 5.5.Agyol 02.08.93 

16, ShrI A.K.5harma 27.08.93 

 Shri K.K.Mishra 18.06.93 

•  *Smt.  M.5.Vijaya 11.06.93 

•  .Shri P.Muthusubromanion 	 . 13.11.93 

 *Sm.t  Mire Pohuja 11.06.93 

 *Sh r i Pouiq Pacz 11.06.93 

 *Sh r'i 0.5zlvaraj 03.08.94 

*5,j 5hivmonaal 25.07.94 

$5' kNo t iona l Dromolion 

Proortmme Manaament Cadr' of IDoordarshan 

 5hri B.G.Sankar iao 12.07.9 3 

 Shri B.5.Chouhari 02.09'.93 

—) 03. 5hri K.A.Muralidharon 16.06.93" 

( I — 04. Shri C.P.R.Nair 25.06.93's 

I 05. Shri Mohd. 5.iizvi 	 ( 28.06.93 
"-4/. 

/ 

. 	
(1 

• I 

j 



(

os Ace 
	

iipuff1nti5 
. 	rreo,,,dso 
	

PU 

Indian OIoadcotIng (Plogtaiwnc) Service with effect fiorn the date 

Ir  

I! 	 assume cliii, ge or Ihe Posits and ul)fo 31,12.2000 or tiI Incutnb 	 thegul ç 

	

e,if5 become allabIe whichever Is earlle, , wid until f u,'fher ti derss 	' 

• 	 . 	 • 

S 

I 

Nome 

I S 	 ror1oe ,,,er1udrc  of All India Radio 

	

01 	 N Maduskar 

	

02 	5it I K B beoI 
0 

lot 

	

3 	Shi I b S VIiaI 
• 	

• i• .•. 	 04. 	Sh,'i C,5,Najk 

ShrI T,I(,awal 
5h,'l E.L.Norayono 
ShrI V,N,Prasod 	 . 

	

08, 	ShrI MP.50h 
Sht'l 

Shti 13.5.5atva 
Sln'i M.S.Slvapl'o a d 
Smut, Laf ha Paju 
Smut. Vi,Jayo Sodhu  

5111 t. N.I.Shodop 

	

15, 	5hrl 5.5.Agyol 
 

	

16 	Shi I A 1< Sharmna 

	

17.Shri k.l(.Mishra 	 . 	
0 

M.S.VIJoya  

Suit. Mira Pahuja 

	

20, 	ShrJ flaulq roaz 

5111 b.Selvonaj 	 . 

ShrI Shivmnona a l 	. 

glll!,1e Manageme n t Cadre of boordarsIma' 	 ... 

	

01. 	ShrI B.G.Sonkor Rao 	
0 

	

02, 	SIii'j B.5.Choui1or1 	 . 	
.5.. 

S. 	 5/ 

'5 .  

I 

0I 

0 
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i\ 

• 	•••. 	 - 	.-•. . 	 - 	0 

P tt' 

W.  

• 	 The Prasident is further pleased to promote, purely on ad-hoc 

bask, the following Programme Executives or equated cotegoriein All India  
il' 	i 	'. 	 . 	'''t! odio , ond 	oordarshan to the Programme Management Cadres of All India 

dl 	and 	Doordorthan 	in 	Junior 	Time 	Scale 	of 	IndIan 	Broadcasting .;. 

• 	(tH1' 	 . 1t\!\I'Y (Programme) .Servlce with immediate effect and upto 31.12.2000 or till 

reaular Incumbents become available, whichever is earlier, and until furth.r 	;•' 

orders 	. 	 . 	 '.'.l 
. 

1. 	•1 	I1 ••• 
---------- 

---

;;: 

- -----
a 	- 

• 	. 	..•. 	•f 1• ..r 

- ---------------------------------------------------------------------------- 

I 	 , 

01. 	ShrI Shri V.I.Banerji 

02.' 	Smt. C.5.Kumudani 
Shri 5.K.ba 	 . 

ShrI N.C.Narasinihacharyolu 
ShrI P.P.Sahu 

• 	: 5hrI I.P.Srlmdil 
r,U3I,1aina 

• 	08, 	Shri Koniol Shorma 	 . 

Iv'U 	•• 09, 	Shri K.Subramanion 	
0 

ShrI V.S,'inivason 

Shri A.K.Mandol 
• 	 . 	 . 	-y 	•- Dr. 5,K.Slnha 

Shri P.ovi Shankar 

Shri D.L.Kawalia 
't• 	il . 	15. 	Shri P.5Jatonia 

16. 	Shri N.Murugon 

• 	17. 	Shri Goutom Sen Gupta 
Shri 5.Chakraborty 
ShrI Mahmood Khan 

- Smt. b.Mokferi 

Shri C.T.Nawoni 

Shri Janordan Roo 

Shri N.K.Batro 

6. 	 The posting of above officers 	consequent on their ad-hoc 

promotion will be issued by the Prasor Bharati. 

... 

4 

0 



$TT. 
3 

	

— I? - 	 t 
 

7. 
.. 

• 	

• 

- 	 ' 

The CIPPOIntme.11t of officers listed In paragt ophs 4 
and oL'oj 1 the Junlo,' 	ScaJe,c,,i0, 	

'nc Scale will be on ad-hoc basis and U wilt 
3 	

not confcr on the,11 or 	
right r privlkge for contjriued or.ruk 

	 - °Ppointment In that grade These of flcers  will stand automatically evrtc 	 I 

	

4 	II 'L 	
to their pat ent 9 ode le Pi 091 olume 

Eecuflve or equated coego(1,14fl 

I 
t,tdg 	adIo ind boordarchon,Jüi 	me Scale of 1 	

'(Prog, ainnie) Service after completion of 
the said period Ic 3112 20IAt4)V • 

I 	I 	

I 8 Thc pay of the 
officers prolnoted on tegulor basis IiI b

'e ii • I In the hijher post under FR22 straight away without any furthr revi 
Lv in accrual or tncre,nt In 

the p scale or the lower posts If ,iv olfI, 
ii 

e)ccrcIre 	an 	option 	in 	terms 	f 	pat a 	2(b) 	of 
 doted the 26 Sept. 1981 within a peIod of aim 

	

I. 	
month r01 the date •f issuance of this order ,  the p 	f he of fkctr O flcci tivd 	i pi sno tb,, tiiil b 	ficd initiully In the illUrltiLr 	proId cI 	

* 

under 

F 22()(j) which may be reuied on the bosl of provi ~ lons o IR 22(e) on the dote of occruol of iet increment In the scale of pay ol $ti 

	

- 	.- - 	 - 	
ló,• cost. 

C) 
III!! hay 

 of Ih' uticc,' p"trnofed on r'rjtIciaI bn,i iuidicoind with Cl mat-k in pa,-o 3 aba 	Will be nationally tbd iii the ay scale of with 'ftt I i'm the clot mnefflloncd ayoint oeh and utuiijul increfficifi allowed in the Sallie scale from that dute to the date of their actual taking over of charge iii Junior Thic Scale post. i-iotcv.zr , t!iey will not be entitled to riroty any nrreors of pay arid allowwi 	forthe period 
from the daf of their nofjoni roIi1otion to the dote of actual taking ovcr

.  In JTS level on the principle of "Na Work No pay". 

' 

I-. 	
.I 	• ------• 
----. •-•• 	••- 

(..TsvlclIy) 
IJnde,' Secretary to the Gdvt. of India 

Tckj'Jo.33O68 

7/- 



V .   

p 	 •. 
- 	 .• . 

:VlV.VV 	

.4 

Cop'/ to: 	 .• 	

.;'. 	 / 

9: •. 	

.. 	 V..  

5hri p,R,Shch, Chief Executive Officer, Pro$oi' horatl, 
 

House, New belhi, 	 . ..
V 

2.' 	
11i Pay & ccountS Officcr (IRLA), Ministry of j&B, 

Building P Etat Net, beihi 	
W 

3 	 b AI (ShrI K C Khoslo birector (AF) 	
' 

14 	 ,bG:bb (Ehrl D,V.5.Oflg0. DbG(A) 	
•. .:. 	: 

The President Proromme Staff AssociaTion 	
A11 'rnd', 

4 	
oordorhon, oom No.406, AkushwOfll hvon. New 	

V 

a
Il Off lcerr corccrned through their respective OirectcrOTAO 

 

7, 	 1/ig. 5ecion, Mm. of I&B/bG:AI/bG
V  

8. 	
P5 toMIB/PPS to Secy./PS to J5(8)/Dir(BA&BD). in. f 

9, 	Pronol file of the officers concerned 

 

tO, 	Guard file. 	
V; 	 .• 

u. 	Spore coeE - 0.' 	

V V . V 	•l• 

(S.T"IckIY) 

	

Under Secretary to  the C-vt. o 	ridla' 	 V  

V 	 Tele.N0.33fl86 05 i 

p. 

	

• 	
V 

V 	 • 

V 	 V 	
V 	

V 

V. 	 •*' 

V 	 . 	 V 	••• 	 V  

	

V 	 V  

I i 

othe 
orjgjna.1doCUmeflE j. 

	 V 	

•V 

VM.R. Rajent 
	

V 

Advo'MP 	 V  

4 

Li 

4 

/ 



	

0 	

. 

ñ 

• 	' 	 .A.t Ot  

A7j, 

	

C13t1L 	UWSlthIIVE 1R1U1L 	 ( 

	

EJ1UjlJIt BEZCH 	
. 	. 

,) 

0 	 •. 	 • 	

0• 	

O.A. 1046/9 & 1O6J 	•. 

0 ' •,••  

DtAY, ThiS IHL 9 IH DAY OF 	 1996 	
I I' 

t\ 	

ç2h1V 	Q,, 

P V 	
iiiSlTIV6 

J t 	 I 	v 

I• 	 . 	

(4't 	A. H. SIVADS, JUDICIAL 

• 	O.A.'I Yi6J4 

I • K .A, 	.Itfl 1 (b(dlt% I'flhI, 

.J.iiiI OV Ii Ifl(' fle.I I 	40I i:i'r 
AJ I jIEII.n Ii din, 
1 1111 ruvnIlntlLhnIlUFfltfl. 

2. C.P.R. 	ir. 	 . 
Jutor Time Scale Oftcer, 
MI 1Iia Radio, 

• .o 	Thrissur. 	 . 	
. .Applicant 

•0' 	 $••'t• 	. 	 •'..• • 	 . 	. 	 • 	 . 

By Mvocte hr. H.I.lnjcdra 

• 1 	. 

Vs. 

.1 , 	III It 	I 

 

Ill 	tip I I II 	$ 1$ i i' tuai it 	.t I y  

ttt Iii HI 1 '
tt 	

1 	I iii 	i lUll. I t.)ii 	I,.i_:%ljl*Ii 

11 w I 	

Ht [ $$ 

k'It 

11 ,vct.nt ( • ; i,t III 

All lixiLa IndIo, 11L'w Defld. 	
0 

E.S. Guha, Prograinlile Executive 
All lrlUa Radto, Rai*jr. 	0 

.4. 	C.S. Kuinadum, Programme Executive 
4 	All 	Irdia Radio, t1dras. 

•0• 	
•;•• 	

0, 

5. 	t1. VESUJeVaI1 	Pragramme ExeculiVe, 	
0• 

..Respordeflts 
All lidia RadIos KRmjr. 

By klvocate Hr. S. liedhakristmai 	A(XSC br R 1 & 2 

0 

O.A. 	1068/94 	 0 

R.S. 	Iyer S/oRai0" Iyer 
Obficer, 	

0 

Junior Time 'SaIe l'rogramme 
Doordarstvm Keidra, 	'IrIvl1KiT1Jfl1 

residirt 	L 'IC 5/573, Government Survey Schcxl Road, 
icnnt  

• 	.. 	

0 • peroorkda, iriva,drun'5. 	 • 	
. 

O  By kivocate Mr. M.R..J1]e1thafl Hair 

. Vs. 

O 	
• 0 

I 	tJiiLon 	f, jidLa 	represented by Secretary to G , ernineflt 
. 

& 	tt 	0 tit 	It. 	1 ry 	ul 	Ii f non 't 1cm 	roadCflR 
•0 

1kw 	llItI 	• 	
0 	 0 

V 



Vt 

A 
;-\ \ 

PFASAP F3HAFATI 
(BROADCASTING COPCPAT 
DIFECTORATE GENEf AL 

DOOlDAISHAN I3HAWAN, NEV 
. . .. . 

No. C-17011/24/2 000/S-ui 

DY_SPEEDPOST 
cou1 Tç1LE - 
103T ij1D1:TE 

ICN OF INDIA) 
DOOI:DAF S HJ N 
DELI-lI-i 10001 

Dated 	10.1.2001 

Subject : OA No 279/2000 filed by Shri C.P.. Nair, 
DDP, DDK, Shillong. 

Reference o/o DDG(NER) 'S letter No DDG(NEp)/fl/ 
279/2000/4976 dated 21.12.2000 on the subject noted 
above. 	 11 

Enclosed please find raft courter leply as amendd 
and vetted by 1in of Law. The same may be filed 
before the Hon'ble CAT, Guwahatj Bench ane. a copy 
of reply as filed may also be made availavie to this 
Directorate. The latest posi.tion of the case a].onç-
with the next date of hearing may also be intim - ted. 

Shri P.M. Singson, DDG(NE) is heieby authorised 
to sign the Counter Reply to the above mentioned OA 
and file the same in the Hon tble CAT on behalf of 
the Respondents0 

Ends : as above 

(Ivashoda Lal -
Dy Director (A(3rnn) 

Shri P.K. SincSon 
Dy Director General (NER) 
Doordarshan Kendra 
Guwth at! 

p 
jlt 

_...;_. . 
............. .. - 



IN THE CENTRAL ADUISThATIVE TRIBUNAL 

GUAHATI BENCH : 21  GUWAHTI 

O.A. NO. 279 OP 2000 

Shri C.I.i: .Najr 

-Irs- 

Union of India & Others. 

- And - 

In  the matter of : 

A counter affidavit against the 

J1ritten, Statement of the respondents 

No. 1,2 and 3. 

I t  Shi I C .P .R • Nair, son of late Puru shott am Na ir, 

aged about 52 years, resident of ICailas, Gherror, Trichur Kerch,. 

do hereby solemnly affirm and declare as follows : 

1 • 	 That I am the applicant in the instant original 

application No. 279/20 00. A copy of the written statement 

filed the respondents No. 1, 2 and 3 has been served on my 

counsel. I have gone: Through the same and understood the 

contents thereof. Save what has been specifically admitted 

in the affidavit, all the averments made in the written state-

ment may be taken to have been denied by this deponet'. 

2. 	 That with regard the statements made in para 1 

of the written statement, the deponent: has no comments as the 

same are stated in the original applit ion. 
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-2- 

30 	 That with regard to the statements in para 2, 

this an ewe r ing deponent would 1 ike to re iterate that his 

seniority has been Over looked while making promotion to the 

programme management cadre of Doordarsan. Mr e B .G .3. Rao and 

Mr • B .3. chowhan were not born in fe.der cadre . (The J .T .3. 

Group A xi& service) while the deponent was appointed on 

26.2.93 by the review DPC. As per the review DPO following 

the SLP order of the Supreme Court, Mr. B.G.S. Rao was appointed 

to the post of J .T.3. cadre only on 12.7.93 and Mr • B .3. Ohowhan 

was appointed on 2.9.93. But on the other hand, this deponent 

was appointed on 26.2.93. The promotion to senior time scale 

cadre is done on the basis of seniority in the Junior T Line 

Scale Cadre, the feeder cadre and so the deponent is senior 

than the other two in Junior Time Scale. But the seniority 

of the deponent was over looked, by more than 50 Junior in 

radio Management cadre. The deponents seniority Position in 
26 

the Junior Time Scale list was f5 and the proMotion to Senior 

Time Scale has been given up to the seniority no. 90 and 50 

others, without considering the case of the deponent. 

4 • 	 That with regard to the statements made in para 3, 

this deponent has relied upon the records as stated in the 

original application. 

5. 	 That with regard to the statements made in Para 4 

of the iritten statement, this deponent beg to state that the 

cadre allocation was made strictly in accordance with the 

directions of the Apex Court in SLP No. 21747/97 dated 304.99. 

As a matter of fact no such instructions was given by the 

Oontd...... 

0 
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Hon 'ble &ipreme Court to change the cath'e of any incumbent 

which was allocated earlier • The 1 on 'ble Supreme Court had 

up held the Judgeinen-t made by the Central Administrative Tribunal, 

Erna1o.iam Bench on in  O.A. No. 1046/94 dated 9.12.96. As 

directed by the Supreme Court, name in promotion list as well 

as in the seniority list of the Deponent was confirmed with 

retrospective effect. 

That with regard to the statements made in pare. 5 

of the written statement this deponent beg to reassert and 

reiterate the foregoing statements of this affidavit and also 

the statement made in the original O.A. 

That with regard to the statements made in pare. 6, 
the deponent beg to state that the regular DPC held in 1994 

did not recommend the name of the deponent for promotion and as 

such his cadre allocation was also not done by that DPO, which 

was his due. Against that illegal act of the respondents, the 

deponent filed an application before the Central Administrative 

Tribunal, ErnaIulam, No. O.A. 1 046/94, thereby challenging the 

relevant rules and his seniority, which was over looked by the 

re spon dents. The Hon 'ble Tribunal of Ernakulani passed an order 

in favour of the deponent and directed the respondents to promote 

the deponent. On the basis of the order dated 9.12.96 the res-

pondents had promoted the deponent on regular basis allocating 

him the Management Cadre of AIR vide letter No. 45013/1 /97 - (A) 

dated 11 4.97 ( Annexure-6) 9  thereby giving retrospective effect 

from 1 8 .7.94, the very date on which the DPC was held. So the 

deponent's promotion, as well as his cadre was declared by the 
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same letter dated 11.4.97. So, it is not correct that no cadre 

was allocated to the deponent earlier. In the said order it 

was clearly stated that the deponent was promoted to Junior 
ALL Time Scale w .e • f • 18.7.94 in the Management Oadre of 5L India 

Radio and be had been working in the same cadre from the last 6 

years. 

It is fact that deponent's first option was Door-

darsan Cadre, which was given by him on 1992 depending upon the 

vacancies available in Doordarsaxi • But respondents had denied 

his option and was placed him in Radio Management Cadre in 1997 

w.e.f. 1994 as there was no vacancy in Doordarshan. It is not 

correct that the cadre of the deponent was changed just to 

implement the order dated 30.7.1999 passed by the Hon'ble Supreme 

COurt, as therewas no such direction to change the officer's 

Cadre. The content of the Hon 'ble Supreme Court order was only 

with regard to promotion from Programme Executive to Junior 

Time Scale. There was no mention about the charge of cadre of 

senior Time Scale Officers. 

It is not correct that none of the Juniors in the 

Programme Management Cadre of Do ordarshan had been promoted 

to Senior Time Scale. This statement is contradictory to the 

respondent's order No. 32 013/3/2 000/13(A) dated 25.8.2 000  

(Annexure-7) . The review DPC, held as per direction of the 

Hon'ble Supreme Couct had appointed Mr. B.G.S. Rao only on 

12.7.93 and Mr. B.S. Ohowhan only on 2.9.93, while the deponent 

was appointed on 26 .6.93 in the Junior Time Scale Cadre (Group A 

Service). But subsequently, above Juniors were allegally 



-5 - 

promoted by over looking the seniority of the deponent • Because 

the rules of the DPC clearly states that it is the "Position" 

given after the DPC, that decides the seniority and as such the 

deponent was positioned much above then the other two. 

That withregard to the statements made in para 7 

of the 'written statement the deponent denied the statements. 

The action of the Auga re spon dent a 1ave taken away the right of the 

e4ion upon him persuant to the order of the Apex Court dated 

30.7.99. The statements of the Respondents are contradictory 

that they changed the cadre as per the directions of the Supreme 

Court. It is stated by the respondents that "it is admitted 

that the applicant is found eligible for promotion by the Tribuna1'. 

and in accordance with the order of the Apex Court the deponent 

has now been promoted on regular basis with retrospective effect. 

So, the deponents ñtture promotion should be aarm normal on 

the basis of the seniority. Moreover, putting the deponent to 

his earlier option to Doordarshan after a long back also reflect 

the malafide intention of the respondents, which violates the 

rules in the Indian Broadcasting Service Recruitment Rules of 

1990, which reads as "the cadre once allocated is irrevocable". 

Because of placement of the deponent from Radio Management to 

Dordarsban Management has affected his seniority and 50 numbers 

of Juniors than that of the deponent in AIR had got promotion 

to senior Time Scale. 

That with regard to the statements made in pare. 8 

and 9 of the written statement, this deponent rely upon the 

records submitted be fore this Hon 'ble Tribunal and deny the 

statements. 
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10. 	 That with regard to the statements made In para 10: 

of the written statement this deponent beg to state that it Is 

not correct and he is the eligible person to get the senior 

Time Scale of programme Management cadre of All ±ndia 1adio 

11 • 	 That with regard to statements made in para 11 

of the written statement this deponent beg to state that the 

statement is not based on records and laws The seniority 

conferred on the deponent can not be taken away under any 

provisions of law. 

That with regard to statements made in para 12 

of the written statement , this deponent beg to state that it 

Is not correct that &iri B .. Shankar Rao and Shri B .Z. Chohan 

were senior to the deponent, which is the matter of records. 

As per rules, seniority is maintained on the basis of date of 

joining and merit, not as per position In the promotion panel 

or the rank list, as stated by the re sponden.t s. 

That with regard to the Etatements made in. para 13 

of the written statement, this deponent beg to state that the 

respondents have wrongly intertreted the order of the Apex 

Court dated 30.7  .99. 

That with regard to the statements made in 

para 14 and 15 of the wr itt en statement this deponent beg 

to state that it is not correct that the deponent has not 

exhausted the departmental 	 open to him. The 

deponent had submitted the respandm representation to 
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respondents on 4.9.2 000  with a copy to DG AIR, and DG Doordar 

shan. 

15. 	 That with regard to the statements made In 

para 16 and 17, this deponent reiterate and reassert the 

foregoing statement of this affidavit and the 0 A. 

16 • 	 That with regard to the statement made in 

para 18 and 19 of the mritten statements, I say that it 

is the respondents for whose mistake and non pplication 

of mind. 	am put to suZferirreparab1e loss and injuries. 

I being in long chefrished service of the Department and to 

serve in fiture till retirement, has the legitimate expec - 

tation to retain, seniority and to get consequential promotion 

which is the life of a government servant • The actions of 

the respondents is arbitrary and illegal and violative of 

the provisions of14, 16 and 21 of the Constitution of 

India. It is the fIt case where this Hon 'ble Tribunal 

should allow to continue to interim order and fixed the 

matter for an expeditioas hearing. 

Contd.... 



- 

-8- 

That the statements made in this affidavit

12  in para A\t' ,, 	co 	 are true to my lnowlege 

and belief, those made in. para 	 being 

matter of records are true to my informations derived 

therefrom and the rest are my humble submission before this' 

Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this affidavit on this the 3rd day 

April, 2001 , at Guwahati. 

Identified by 	 Depofl 
jV  PA f ra k, 	 . 

Advocate 

solemnly affirmed and declared 
by the deponent who is identified 
%rri X9Y fr{ P'- 	Advocate 
on, this the 3rd day of April, 2001, 

Advocate. 
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No. 45113/1,'97-1 5, () 	 -. 
Goveriirnent. cf India 

ftln1J3t.ry 'of Ttoru;..t.ion & 
"-S 

New Delhi, d.tecl 11.4. 1997 

Of 	 L1L 1  

In compliance with the Hon ble Central Adrninistr.t1ve 
Tribunal, Ernaku.1.arri enc'h's Order dated 9. 12. 1996, in 0. A. 
No. 1046/94 and 1069/94 the President is plea3ed to cancel 
this Ministrys Order No. 20/94-B(A) dated '13.7. 1994 in so 
far as it relate.s to reversion of Shri K. A. Muraleedharan 
(S.t1o. 17), 	Shri R.S. 	Iyer (S.t1o. 19) and Shrt C.F.R. ' pair 
(  

The' President is furt.her pleased to promote them viz. 
S/Shri K. A. Muraleedharan'R. S. 	Iyer and C. P.R. Nair to 
to Junior Time Scale (Scale Rs.2200-4000) of. Prograrrirne 
Management Cadre of. Al]. India Badio of Indin Broadcasting 
(P±'ogramme) Service on regular basis ti. e. f. 	16th July', 
1994. 

All- the above three offIcers would he entitled 1; 
roeiv 	al]. the berflts conseqLient to their promotion to 
the Junior TIme Scale on regulsr basIs. 

•1 	 ;,' 	 .. 

"-l•" 	H' • ' 
Ale 

fr' 	j_.'"  . 	J, 
T1 

• J 

j)pJ' 	SEcE'rARY TO THE GOVT. OF IND.IA 
TELE. NO.33)5016 

Copy tc':- 

DG: hIR [Shri S. ic. Kapcor )  DG}. 
UG: Doc'rdarhan {Dr. P. K. Seth, DDG(F&T)} 
The ?&AO jTIRbA} , Elir,. of I&B. AGUR Building, New Delhi. 
FS to IBM/PPS to 	cretary/?S to AS(B)/PS to AS&FA/JS(B)/ 
DS (BA) , Miri. of I&B.- 
Vjj].ance Section, N/o. 'I&.B/DG: AIR. 
The officers concerned through DG: AIR. 
Perc'nal files of the officers concerned. 

3.- Guard file.. 
9. Spare copies - 5. 

fA. K. SAXENA) 
SECTION OFFICER 
TELE. 140.3388685 



• - 	 :AN 
• 	 --. 

No.32013/3/2000-B(A)-VoJfl 

G,vernment of India 
• 	 Ministr, of Information and Broadcasting 

New Delhi, 
the 25th Aut 2000 

Order No.20/20oo_() 

-- 	 - 	

In pLrsuance of judement dated thc3O th  July, 1999 deli'ierzd by the 
Honbie Suoreme Court of Inala in SLP @ No. 21747.of 1997: S.LP @ 

	

---- ---- ------------------ ---------------- ----.. 

	
I na L No.8/99 in he matTer or Union ot .Lricla orb .5. Noik 

the l7i November' 1998 delivered by the 
Honbie Hicih Court of Dhj at Nw Delhi in 5WP No.2119/98 in the ma?tr 
of Union of India V. S.P. Join the Presidnt is pleased-to terminate the ad-
hoc appoinimen of 'the foilowina officers in ProQramme AonaaementCadre 
f AI ri .5nior Time Scale of Indian - Brôadctinq (Prcgrcmme) .Servce 
with Immeciate effect: - 

5.No. 	Name 

Shri Shri V.K.Barierji 

Shri Smt. C.5.Kumudarn 
Shri 5.K.bas 

.Shri N.C.Narosimhacharyalu - 

Shri I.P.5ahu 

Shri I.P.Srirnaji 
Dr. U.N.Pcina 

Shri Karnal Sharma 
Shri K.Subramanion 

Shri V.Srinjvusan 
Shri A.K,Mondaj 
Dr. 5.K.Sjnha 

Shri Qavi Shrinker 

Shri b.L.KaswjI0 

•Shri i.5.Patàrija 
5hri N.Muruaon 

.Shri Goutam 5en GuDta 

Shri 5.Chckrcborry 

Shri Mahmood Khan 

hri K.A.Murojjdharcn 
hri C.P.2.Nair 

 

 

 

 

0. 

 

 

 

 

I0. 

 

 
 

 

 

 

 
 

 

:o. 

•:i. 



2. 	The President is further pleased to revert the foflowirig offers to 

their substantiative post of Programme Executive and other equated 

cateories in All India Radio and Doordarshan from Junior Time Scale of 

Indian Broadcasting (Programme) 5ervice with immediate effect: 

S.No. 	Name 

Progratn t ne Management Cadre of AIR 

 Shri Shri V.K.Banerji 

 Smt. C.5.Kumudam 

 Shri S.K.bas 

 Shri N.C.Narasimtiacharyalu 

 Shri R.P.Sohu 

 Shri I.P.Srimali 

 tDr.U.N.Raina 

 Shri Kamal Sharma 

 Shri K.Subromonian 

 Shri \/.Srinivasan 

 Shri A.K.Mandol 

 br. 5.K.5inha 

 5hri Ravi Shonkar 

 Shri D.L.Kaswalici 

 Shri R.S.Patonia 

 Shri N.Murugari 

 Shri Gautam Son Gupta 

 Shri 5.Chakraborty 

19, Shri Mahmood Khan 

 Shri K.A.Muralidhoran 

 Shri C.P.R.Nair 

Prog ramme ,Vanqeinent Cadre of boordarhan 

Smt. b.Moktcn 

Shri C.T.Navani 

5hri Janardari Rca 

Shri N.K.Batt'a 

.3/- 



3. 	
The President is pleased to promote the following Progranime 

E.ecutjves to the Junior Time Scale of Indian Broadcasting (Programme) 
Service on regular basis with effect from the dates indicated against each: 

5.N0. 	Name 	
Date 

India Rdio 

 

 

 

04, 

 

 

 

 

 

 

 

 

 

 

15, 

 

 

 

 

 

 
 
 

*Shri P.N.Maduskar  
Shr'i K.B,Desai 

Shri D,5,Vjnial 
.Shri C.5.Naik 

Shri T,K,RawaI 

Shri E.L.Narayana 

Shr'i V.N,Prasad 

Shri M.P.Scih 
Shri ,P,Kureel 

*Sht,j B.S.Sawaj 

Shri M.S.Sivapr'asad 

Smt. Latha PaJI: 
*Sm Vijdya Sadhu 

*Smt N.K.Shadap 

Shri 5.5.Agyal 

5hrj A.K.Sharma 

Shri K.K.Mjhra 
h5mt. M.5.Vijaya 

Shri R.Mufhusubromatijan 
*5 	

Mira Pahuja 
*chri Rafjc1 Raaz 

*Sh. D.5lvaraj 

*5hti Shivnianqaj 

16.06,9 3 

11.06,93 

15.06:93 

19.06.93 
17.07.93 

18.06.93 
18.07.93 

30.06.93 

26.06.93 
• 17.06,93 

• 30.06.93 
11.06.93 

• 27.09.93 
19.06.93 

02.08.93 
27.08.93 

18.06.93 

11.06.93 

13.11.93' 
11.06.93 

11.06.93 

03.08.94 

25.07.94 

*Notij promotion 

CQdre of Doordarhan 

Shri B.G,Sankcr Rao 	
12.07,93 

Sht'i B.5.Chauhan 	
. 02.09.93 

Shri K,A.Mur'alidha,.on 	 16.06.93 
Shri C.P.P.Najr 	

25.06,93 Shrt Mohd. 5.RizI 	
28.06.93 

4/- 
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4. 	The President is lurthcr pleased to promote, purely on d-hoc 
basis, the following Junior Time 5ca officers to the Senior Time Scale of 

Indian Broadcasting (Programme) Sei'vice with effect from the date they 

assume charge of the posts and upto 31.12.2000 or till the regular 

incumbents become available, whichever is earlier, end until further orders: 

5.No. 	Name 

Pregro.m,i, Mcnreinenj- Cadre of All India Radio 

 Shri P.N.Maduskcjr 
 .Shri 	K.3.De0j 
 .Shri b,S.Virnal 
 Shri C.5.Naik 
 Shri T,K.Ravjal 
 Shri E.L.Narayana 
 Shri V.N.Prosad 
 .Shri tA.P.Sah 
 Si-wi B.PKureel 

 Shri B.S.Sawcii 
 Shri M.5.5ivopr-asac 
 Smt. Lathe Raju 
 Suit. Vijaya .Sadhu 

 Smt. N. K.Shado.p 
 Shri 5.5.Agyal 

16, Shrj A.K.Sharnia 
 SI-wi K.K.'/shra 
 Srnt. M.5.\/ijaya 

19, Smt. Mira Pahuja 
 Shri Rafiq Roaz 

 5hri D.Selvaraj 
 Shri Shivmangal 

fsr!!ll!nJanarcnentt:odre of hoordarha n  

Sht'i B.G.Sankcr Rca 

Shri B.5.Chauhon 

'I 
	 I 

5/- 
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At 
5. 	The President is further pleced to promOte, purely on ad-hoc 

basis, the following Programme Exccutive or equated categories in All India 
ladio and boordarshan to th€ Programme Management Cadres of All India 
Rdjo and Doordarshan in Junior Time 5cale of Indian Broadcasting 

(Programme) Service with immediate effect and upto 31.12.2000 or till 
regular , ncurnbents become available, whichever is ecirlier, and until further 
orders: 

5.No. 	Name 

Shri Shri VY.Banerji 

Srnt. C.5.Kui-iudaj 
03, 	Shri S.l(.ba 

Shri N.C.Ncrasimhacharyaiu 

Shri ftP.Saj'iu 

Shri I.P•.Srirnaji 

Dr. J.N.Raina 

5hri Kamaf Shcrma 

Shri K.Subt'arrwnjan 

5hri V.Srinivasan 

5hri fl,K,Mcridol 

Dr. 5.K.5iriha 

5hri Pavi Shankar 

5hri D.LKcwauja 

Shri ftS.Ratonia 

Shri N.Murugan 

Shri Gautam Sen Gupta 

Shri 5.Chakrcboriy 

Shri Mahrpood Khan 

Smt. D.Mokten 

Shri C. T.Nawanj 

Shri Janardan Rao 

Shri N.K.Batrci 

6. 	 The posting of above officers consequent on their ad-hoc, 
promotion will be issued by the Prasar Bharati. 	

0 

6/- 

I 



* 	 . 	 . 	. 	 , 

appointment of officers listed in paragraDhs 4 and 5 abe in 
the Junior Time Scale/Senior Time Scale will be on ad-hoc basis and it will 
not confer on themarty right or privilege. for continued or regular 
appointment in that grade. These officers will stand automatically reverted 

to their parent grade ic., Programme Executive or equated category in All 
Indiaadio and boordarshan/Junior Time Scale of Indian BroadcostinQ 

(Programme) Service after completion of the said period ie. 31.12.2000(AN). 

The pay of the officers promoted on regular basis will be fixed 

in the higher post under F22© straight away without any further review on 

accrual of increment in the pay scale of the lower posts, if, any office:' 

exercises an option in terms of para 2(b) of 	DP&AP's 
0.M.No.F.1/17/80E5t.pI dated the 26th 

Sept., 1981 within a period of one 
month from the date c -F isSuance of this order, the pay of the officer 

concerned on promotion'. will be fixed initially in the manner as provided 

under FR 22(A)(1) which may be refixed on the basis of provisions of F 
22(c) on the date of accrual ofnext increment in the scale of pay of 	

IM lower post. 	 . 

Th pay of -h offi.cr prty1oted on cionai bock ndictcd 
with (k) 

mark in para 3 ahovewill be notionally fixed in the pay scale of 
Rs.8000-275-13500 

with effect from the date mentioned against each and 
annual increments allowed in the same scoe from that date to the data of 
their actual taking over of charge in Junior Time Scale post. However, they 
will not be entitled to draw any arrears of pay and allowances for the period 
from the date of their.noiional promotion to the date of actual taking over 
in JTS level on the principle of "No Wcr'k No pay " . 	'. 

H 
; ç. 

(5.TwWjY.I 
Under Secretary to the Govt. of India 

Te,No.3.336G85 

7/- 
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